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111007 No written statement has been filed by the
Respondents, as yet, in this cése. Mr G.Baishya,
learned senior Central Govt. standing c;&r}nsel
undertakes to file his appearance memo, seeks

. more time to file written statement. Prayer is
granted.
Call this matter on 3.12.07; aWaiting written
statement.
Interim order to continue to remain in forcé\
till the next date. |
Copy of this order be supplied to the

counsel for the parties.’

Khushiram ) (Mﬁntﬁ

Member(A) Vice-Chairman

[

No wriften statement has been filed

- .

Pg

in this case as yet. Mr.G.Baishya, learned Sr.
Sfonding counsel for the Union of India,
appearing for the Respondents, seeks four

weeks time to file written statement.

Call this matter on 03.01.2008
- awaiting written statement from the
Respondents.
y Interim order, that was granted
., earlierto continue to remain in force till the
next date. | %ﬂ
m (M.R.Mohanty)
Vice-Chairman

Member (A)
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03.01.2008 Mr.G.Baishya, . lecﬁnéd Sr.  Standing
"Dlé’ '“‘9} L"Wj' ~ counsel for the Union of India seeks four weeks o
/%_ time to file written statement.
v

Call this matter on 04.02.2008 awaiting
~ written statement from the Respondents.

W2\ o8 K | ™ Interim order shall continue fo remain in <.
R ey | ‘ - force till the next date.
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OTJW I 2 /o // 08 Member (A} Vice-Chairman
ioping ¥ Sommisi 1 -
edvo eate’ /s ﬁe? Mo 15 04.02.2008 Written statement is undertaken fa*'be ,
Yo Far Hlek . filed in course of the day. '
8 cp//\/& ~52 5% | Call this matter on 04032008 cwcmnc
;lo SN / rejoinder from the Apphcm’r -
’ DL 4lilo g , ;
Interim order previously passed in; this

case, shall remain in force 1ijll the next date.
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04.03.2008 Mr.H.K.Das, learned counsel appearing
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owvole v O(.ft 4 2o / o8 U.Dutta, counsel on béhalf of Mr.H.K,.Das,
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27.03.08 G this matter on 04.04.2008.
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(M.R. Mohanty)
Vice-Chairman

3 Y D& . 04.04.2008 No rejoinder has vet been filed in
3o d _ - this case. None appears for the

29308 Applicant.
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" L Zz » prosecute his case, the matter is adjourned
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Applicant nor
the Applicant is present. Mr G.»Baishjré,
. learned Sr. Standing Counsel for the Union

of India, is also absent.

Call this'matter op 26.08.2008.

//v_____ : —
" {Khushiram) (M.R. Mohanty)
Member{A) Vice-Chairman

26.08.08

learned

Mr H.Das, counsel

present for the Applicant and Mr
G.Baishya, Standing
counsel for the Respondents is alscf\:{'

is
learned  Sr.

.. present. On the prayer of the counsel
for both the parties call this matter on

}

* 93.09.2008 for hearing. ¢ L
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{Khushiram ) (M.R.Mohanty)
Member(A) Vice-Chairman
Pg
23.09.2008 On the prayer of Mr. H. K. Das, learned

counsel appearing for the Applicafit {made in
presence. of Mr. G. Baishya, Sr. Standing

Counsel appearing for the Union of India),
call this matter on 05.11.2008. for hearing.

L

(M.R.Mohanty)

(S.N.Shukia) / _
Member(A) Vice-Chairman
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05. 11.2008. None appears for the Applicant nor the X

Applicant is present. Mr.G.Baishva, learned
Sr.Standing Counsel appearing for the

' . Respondents is, however, present.
M’\ﬂ. OLR )L :',:’4_7 \2o ﬁcg/_ - Call this matter on 18% November,

o Wt 2008 fr hearing.
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sl (S.N.Shukla) - (M.R.MShahaty)
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02.01.2009 None appears for either of the parties.
A Call this matter for hearing on 06.02.2009.
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25.03.2009 . List on 14.05.2009 for hearing.
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No. 203 of 2007

Date of Decision : 20.05.2009

Sri Hiranmoy Kakoti

st e e APPliCant/S
Mr. S. Sarma, Mrs. B. Devi & Mr. H.K. Das
fereereterrsteetretteentretartreesaestnrenriearessnesranesnesnnnereens.. AdVocate for the

Applicant/s
- Versus -
J.0.1& Ors.
.................................................................. Respondents
C
~ Mr. G. Baishya, Sr. C.G.S.C. ‘
ceveeseeees.o. Advocate for the
Respondents

CORAM

THE HON’BLE MR. MANORANJAN MOHANTY, VICE-CHAIRMAN

THE HON'BLE MR. N.D. DAYAL, ADMINISTRATIVE MEMBER

1. Whether reporters of local newspapers may be allowed to
see the Judgment ? . yes/No

2. Whether to be referred to the Reporter or not ? Yes/No

3.  Whether their Lordships wish to see the fair ‘copy
Of the Judgment ? Yes/No

—5

Member | Vice—(:gnnan

ks
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CENTRAL ADMINISTRATIVE TRIBUNAL

- GUWAHATI BENCH :

Original Application No. 203 of 2007

Date of Order : This, the 20t of May, 2009

-

HONBLE MR. M.R. MOHANTY, VICE-CHAIRMAN

HONBLE MR. N.D. DAYAL, MEMBER (A)

Shﬁ Hiranmoy Kakati
Post Master (11SG-1)
Barpeta Head Post Office

DBarpeta

(By Advocates : S. Sarma, B. Devi & H.K.Das)

-Versus-

Union of india -
Represented by the Secretary to the Govt. of India

‘Ministry of Communication

Department of Posts
Dak Bhawan, New Delhi.

_'I'ne Chief Post Master General
. Department of Posts

Meghdoot Bhawan, Guwahati, Assam
PIN- 781 001.

‘I'he Superintendent of Post Offices

* Department of Posts

Nalbari - Barpeta Division
Nalbari- 781 335.

Sri Rahimuddin Ahmed
Depuly Post Master, HSG - 11
Barpeta I1.O. Assam
...... Respondents

(BY Advocate : - Mr. G. Baishya, Sr. C.G.S8.C\)

R o o N S T S S W NI S S

D



0.A.NO. 203 of 2007
ORAL ORDER
20.05.2009

HON’BLE MR. M.R. MOHANTY, VICE-CHAIRMAN

HON’BLE MR. N.D. DAYAL, MEMBER (A)

Heard Mr. H.K. Das, learned Counsel appearing for the
Applicant, énd Mr. G. Baishya, learned Sr. Standing Counsel
representing the Government of india, and perused the materials

placed on record.

2. Claiming to antedate his promotion, the Applicant (who has,
in the meantime, retired from service since end of August, 2008)
has filed the present O.A. under Sectionl9 of the Administrative
Tribunals Act, 1985. Some of his juniors in Postal Assistant Cadre,
having been shown senior to him, in the gradation list of the
promotional post, the Applicant has prayed to antedate his
promotion to the date of promotion of his juniors and, however? he

has prayed to antedate his promotion notionally.

3. By way of filing a written statement, the Respondent
Department has expiained that one of the juniors of the Applicant
(in cadre of Postal Assistant) having received promotion, after
qualifying in Departmental Competitive iixamination, he has been
shown Senior to the Applicant; who has got a normal promotion, on

the basis of his seniority only, on a later date, g



4. By way of filing a Rejoinder, the Applicant has contested the

stand of the Respondents.

5. It has been pointed out {at the heariné] through the learned
counsei for the Applicant that had DPCs been conducted every
year, the Applicant would have got a timely promotion to remain
senior to his juniors. 'l'o this Mr. G. Baishya, learned Sr. Standing
Counsel for Government of India, pointed out that there were
several senioré to- him (Applicant) in Postal Assistant Cadre and
had there been DPCs in time, they would have got the promotion to

the prejudice of the Applicant.

6. 'The learned Counsel to the Applicant submitted that the
Applicant had submitted a representation under Annexure-D dated
19% June, 2007 (well before his superannuation) and the
authorities did not pass any order, on the said representation, till .
his retirement. It is stated that the Respondents have not yet
passed any order on the said represehtation of the Applicant. Mr.
H.K. Das, learned Counsel appearing for the Applicant, submitted
that direction may be issued to the Respondents to consider his
said representatioh (in which he had prayed to antedate his

promotion) and pass a reasoned order.

7. In the aforesaid premises, this O.A. is hereby disposed of with
direction to the Respondents to consider the grievances of the

Applicant and pass necessary orders, as due and admissible -undei
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the Rules, within a period of 120 days from the date of receipt of a

copy of this order.

8. © Send copies of this order, by Registered Post, to the Applicant

and the Respondents in the address given in the O.A. .

9.  Iree copies of this order be aiso supplied to the Advocates

appearing for both parties.
Me";\?&
| L -
(MR. N. D. DAY, ’ : (MR. M. R. MOHANTY)

- MEMBER (A) VICE-CHAIRMAN

/PBf
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

0./, No..,égLClgb., cf 2867

Title of the case

Between

Shri Hiranmay kakati eansnnorasns Applicant.

AND

LA LE S

Uniom of India & O ccrceanrenns Respondents.

SEYNOPETIS
The core issue@)involved in the instant original application
relates to the inaction on the part of the respondents in  not

convening the reqgular DPC year wise for the years from 1982 to

208¢4  for  providing prohotinn to the eligible officers to the
stage of Norm Based LLSG. This has the issue for débate hetween
the worker's wunion and the management for several years in
uncounted rounds of talk and finally a guideline haﬁ.been issued
directing the divisional authorities to provide notional
promotion in the said stage taking into consideration the date on
which =such promotion was due. In the instant 0A the regpondents
vide order dtd. 20.2.26087 promoted the applicant to the stage of
Norm Rased LSE with prospective effect thouoh he was eligible for
such prometion even prior to 1.1.1993 and same has led to the
conseguential controversies in the form of seniority =and other

conseguential benefits flowing from such fixation.

Though as per the rules he preferred representations but
same vielded no result in positive. Hence, left with no option
the applicant has come under the protective hands of the Hon’'ble

Tribunal seeking redresal of his grievances.

Hence, this application.

17
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
18

GUWAHATI BENCH.

Title of the case : 0.0, No... 2202 ... of 2467
Between

Sh;i Hiranmey Kakati rnanaassnns Mpplicant.

ANB

Union of India % OrS ..coevsecs-e.0.. Respondents.

LIST OF DATES

(1) 21.48.1968~—--~~ The applicant got his appointment in the post
" of P.A.
(2) 31.417.199) - The applicant got the promotion to the

stage of L.8.G(4803-7068) w.e.t 18.87.1984.
(3) 15.14, ~=-= Respondent No. 4 joined the service as P.A
on his initial appointment.
(4) 36.81.1995~~~~~ The applicant goﬁ the promotion to the rank
of A.S.G—II (SOOE-803H) w.e.f @1.61.,1995,
{(8) e e e After 1.1.95% to Z3.3.46 he had occasions to

serve NMorm Hased LSG Posts and even higher

posts.
(b)) 24,035, 20886—-——— The applicant was alloweduto work in the
H8G~1 post (6GEHF-16, 583) .,
(7) 24.02.20807~-———- The impugned promation order promoting the

applicant to the stage of Norm Based L6606
(45a3-7M36) with prospective effect.
(8) 11.43.2007~——~— Draft Gradation list of the Norm Rased L85
published.
(?) 19.036.20807~—-~— Applicant préferred representation
against the Draft Gracdation list.
(16)22.88.2086—-——~ The seniority list of the Postal Assistant.
(11)11!%5.2ﬁﬁ?~w“wm Judgment and order passed by the Hon'ble
high Court directing maintenance of status

guo as regard the service of the applicant.
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REFORE THE CENTRAL ADMINISTRATIVE TRIEBUNAL
GUWAHATI EBENCH

(An application wunder section 19 of the Central
Administrative Tribunal Act.1985%)

0.8.No, RO .. o 2007,

Ciled Dy -

e A%ZW}

.
i
o7

v
%50, 7.

s

BETWEEN

et e’

_8hri Hiranmoy Kakati,

" Post M‘adew(HS(m nI;) - s
Rarpeta Head Post Office,
Barpeta.

5 i

necsnassuncnuasaanssas AppPlicant.

VERSUS

1. Union of India,
Represented by the Secretary to the Govt.of India,
Ministry of Communication,
Department of Posts,
Dak Bhawan, New Delhi.

2. The Chief Post Master General
Department of Posts,
Meghdoot Bhawan, Gusahati-1,
Assam.

3. The Buperintendent of Post Offices,
Department of Posts,
Nelbari~Barpeta Division,

albari-781335.

4. 8ri Rahimuddin Abmed,
Deputy Post Master, HEG-II,
Barpeta H.0. Assam,
nessaanssnna Respondents.

PARTICULARES OF THE APPLICATION

1. PARTICULARS OF THE ORDER AGAINST WHICH THIS APRPLICATION

IS MADE :

*\



\

This application is directed against the order dated
#2.0¢7.67 issued by the Superintendent of Post Offices, Nalbari;
Barpeta Division, Malbari. This application is Rlso made praying
for, a direction to the respandents to recaét the seniority of
the applicant as indicated in the draft seniority list of the
LSGZ Norm Hased Officials, Post (Offices Assam Oircle, dated
11852407, by providing ret%ogpective promotion to him in  the

stage of Norm Based LSG; prior to the respondent No.4, and to

praovide him the other related consequentizl service benefits, by

_modifying the order of promotion dtd. 26.2.2887.

2. LIMITATION:

The applicant declares that the instant application has

4.

been filed within the limitation period prescribed under Section

21 of the Central Administrative Tribunal Act.l198%.

S JURISDICTION:

The applicant further declares that the subject matter

of the case is within the Jjurisdiction of the Hdh'ble Tribunal.

4. FACTS OF THE CASE:

,4'1' That the applicant in the present application is =&

citirzen of Iindia and as such he is entitled %o 211 the rights
protections and privileges as guaranteed under the Constitution

af India and the laws framed thereunder.

4.2, That the s&pplicant entered the services under the

respondents as Postal Asstt. way back in  the year 1948, (

tJ

s

s e g -



21.08.1968) and by dint of his sincere service he was promoted to
the Lower Selection Grade ( LBB) on introduction of the Time
Bound One Promotion Scheme { THEOP). w.e.f. 18.7.1986. To that
effect the respondents issued an order dated 3¢.47.1991 providing
him the said bemefit of the TROP Scheme in the pay scale of Rs
45ﬁé,ﬁﬁ~175w?ﬂﬁﬂ) with retraspective effect, ize, w.e.f.

18.47.17986.

4.3, That the applicant was again promoted to the stage of
Higher Selection Grade —~II in the pay scale of Rs S@fg - 175 -
BEEs, w.e.f. 1.1.1995, in terms of the EBEianneal Cadre Review
Scheme (BCR)Y. It is stated that to that effect the respondents
have issued an order under Memo No B/A-19/Ch-11 dated 3#.41.1995.

Since then-he has been drawing the said pay scale.

A copy of the said order dtd. O38.431.1993
is annexed herewith and marked as

Annexure— M.

4.4, That the applicant begs to state that since 1.1.1995,
i.e, =after receipt of the promotion to the stage of MSG - 1I he =»
has been working in various posts having higher responsibyility
commesurating to his pay scale even higher than that. In this
connection it is stated that after 1.1.1995%, he had occasion to
serve as Asstt. Post Master ( A/C) ( Norm HRased LSG), Fublic
Relation Inspecter (PRI)(P) ( Norm Rased L8G), Asstt. Post Master
{G) ( Norm Based L.8G); Deputy Post Master ( Norm Based LBE * HSE
~11) up to 23.3.20#6, drawing the pay scale of Re SEEE - 1753 -
ageEs . It is skated that the BCR Officiale are reguired to hold

the responsible posts and as such he has also beenn heolding the

s52id responsible posts.

4
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4.8, That the applicant while was working as Postmaster (HS6
- I wee.f. 24.5.066 in the pay scele of Rs. &HBa@ - 240 —~ 14504,
he received the order issued under Memo No R/A - 68 dated

25n32n2ﬁ37, whereby he was promoted to the post of APM{(G) ( Norm
Fased LSGB) in the pay scale of Rs (454048 - 125 - 7864) pelatedly.
The applicant joirned the seid post with the heope that there will
belgubaequent arder making the said promotion with retrospective
effeétu The respondents however, taking in to consideration the
fact that he was drawing the pay scale of Rs 54808 — 88868 in  HSG
~-Il, he was ordered to hold the charge of Paostmaster (HS8G~1)

‘considering his seniority as well as the pay scale.

A copy of the order dtd. 20.62.2067 is

arnnexed herewith and marked as Annexure-R

4.46. That the respondents subsequently introduced the system
of providing netional promotion in the stage of LSG i;e, ( Norm
Rased LBG), holding DPC in the Division. Unfmrtunateiy in  the
Nalbari-Rarpeta Division,; no DPC was held for the afeoresaid
promotion and- for such inactiqn the petitioner could not be givén
the notional promotion though he was due far such promotion since
1982 to 2884, It was due to the aforesaid inaction on the part of
the respondents the applicant has become junior to the respondent
Ne 4. Md. Rahimuddin Ahmed;  who joined the Department on
15.164.1993 only. Sazid Mr Ahmed got his promotion to the stage of

Norm Based LSG w.e.f. 28.18.44,

4.7, That the applicant begs to state that the pay scale,
nature of duties and responsibilities of officers in the ¢grades
af TROP (L.5G) and Norm‘Ba%ed L86G are same in all respect. The
pramotion in the Staﬁe aof LBG under TROP is made in Divisional

4



2ol

Hasis where as the promotion under Norm Based LSG is made in
cjmjg;basis. Had there been timely DPC, t%e applicant could have
bheen promoted to the cadre of Norm Hased LSGE even prior to  2da6)
i85, much earlier than the date when the promotion was offered to
the respondent No 4. In such a situation the respondents would
hav; resorted to review DPC and provided the promotion to the
applicant to the cadre of Norm Based LSG prior to 2081, as has
been done in case of other similarly situsted officers; and this

‘would have provided the applicant an early chance of getting the

promotion to the stage of HSG -~I.

4.8, That the applicant begs to state that the respondents
vide communication dated 11.5.87 circulated the draft gradation
list., The gradation list clearly goes to show that the incumbént
who is similarly placed like that of the applicant got hgs Norm
Rased LSGE w.e.f. 1.1.95. In fact the -applicant who got his
regular promotion to the stage of HBG-II in the pay scale of Rs
SEEE ~  BEEH w.e.f. 1.1.1995 could not have been subsequently
promoted to the post falling in the stage with the pay wmcale of
4545 -~ 7EEE w.e.f 25,2.ﬂ7. It was therefore the respandents have
introduced the system of giving such promotion notionally in
accordance with the relative pay scale of the employee. The
gpplicant highlighting the same made an application against the

said draft gradation list highlighting his grievances.

Copies of the gradation list and the
representation of the applicant ‘dated
12.86.687 is annexed herewith and marked

as ANNEXURES ~ C % D.

I3
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4,9, That the applicant begs to state that admittedly in all
respect he is senionr tn-the respondent No 4, Md Rahimuddin Ahmed.
Bzid Md Ahmed Jjoined the services under the respondents in  the
year 1993, and at that relevant point of time the applicant was
holding the post in the stage of LSG with the pay scale of BRs
45@b - FEsd, w.e.f 18.47.1986. The applicant received his
promation to the stage of HEG — 11 wee.f. 1.1.9% in the pay scale
of Rs 28@E - 886G and as such under any circumstances the said
respondent No 4 can not be treated as senior to the applicant.lt
is stated that the respondents by a communication dtd. 22.6¢8. 20606
published the final gradation correchted up tm 31.67.47 in  the
cadre of Postal Assistants, Postman and Gr. D officigls under
Nalbari-RBarpeta Division wherein it is apparent that the
applicant iﬁ'th@ senior most incumbent in the cadre of P.A zand
Postman and his name has been reflected at 5L. No. 2 where as the
seniority position of the Respondent neo. 4 is gt BL. No. 84d. The
respondents have received the representation filed by the
applicant but as on date he has not been provided with any
positive reply.

A copy of the szid communication dtd.

22.88.24846 is annexed herswith and marked

as Annexure— E.

4,16, That the applicant begs to state that the Hon'ble
Tribunal had an occasion to deal with an issue pertaining to his
transfer and counting of the period of absence covered the stay
praer passed by the Hon'ble Tribunal invan earlier proqeeding,
The Hon'ble Tribunal after hearing the parties to the proceeding
was pleased +to allow the =aid 0A ( DA No 448/91) directing
regularisation of the said period covered by the order of stay

vide Jjudgment and order dated 3.6.2¢82. The respondents being



aggrieved preferred a Writ Petition before the Hon'ble High Court
which was numbered as WP(C) NMo. 1142/63. The Hon'ble High Coﬁrt
subsequently on recording the submission of the learned CGSC
digmissed the said Writ Petition as infructuous vide judgment and
order - dated 17.48.453. The respondents therezfter filed a8 review
appaication before the Hon'ble High Court ( R& No  96/846) for
review of the judgment and order dated 19.8.86. The Homn'ble High
Court on 11.65.67 while entertaining the said Review Application
was pleased to restore the Writ petition with the condition that
the present status of the applicant should mot be disturbed. 1t

is stated that subsequently the said Writ Petition was disposed

of by the Mon’'ble High Court in favour of the applicant.
A Copy of the said order dated 11.8%5,37
is annesed héremith and marked as '

Annexure— F.

4,11, That the respondents inspite of the aforesaid interim

9

order passed by the Hon'ble High Court, have issued the impugned"

order datecd B2.87.87, reverting the applicant from the post of
HSG -~ I ¢ Officiating Postmaster) to the post of Asstt.
Postmaster (4/0) ( ‘HSG .= I}, declaring and treating the
respondent No 4 as senior most L3G ( Norm Based) on the basis of
the draft gradation list which is yet to be made fimal without
replying to the representations filed by the incumbents including
the applicant.

A copy of the impugned order dated 2.7.837

is annexed herewith and marked as

Annexure- G. \



4.12. That the applicant begs to state that the promotion

torder dated 28.#2.#7 given by the respondents to him to the stage

of LSG ( Norm Rased) in the pay scale of Rs 458488 ~ 7848 is  an
illégal and arbitrary order. In fact same should have been made
with retrospective effe&t at least prior to 1.1.99 i,e, the date
when he was promoted to the rank of HSG - I in the pay scale of
Re So@H — 3@EM, which is a post higher than that of LGS ( Norm
Eased). The respondent should have replied to the. representation
filed by the applicant first providing him the promotion to .thé
stage of LS6G Norm Based with retrospective effect and then fhey
should have rectified the impugned draft gradation list recasﬁing

the seniority of the respondent No 4 vis—a~vis the applicant and

treat the applicant as the senior most Norm Rased L83, and
thereafter to promote him further to the rank of MGG - I .
4,13, That the applicant highlighting the grievances have

preferred representations to the respondents but same yielded no
restlt  in p&sitive and as a last resort he has come under the
protective hands of the Hon'ble Tribunmal seeking redreszal of his
grievances.
Copies of the representations filed by
the applicant are annexed herewith and

marked as ANNEXURE-H(Colly).

4,14 That the applicant as stated above has preferred
representations highlighting his grievances but same vielded no
result in positive. On the other hand the respondents without
answering to the representation filed by him, has made the draft
gradation list final declaring the respondent No 4 as the senior

most LGE Norm Based.



4.15, That the applicant begs to state that the ALl India
Postal 'Emplmyees Union (Gr. C) in fact took up the matter
relating to granting of notional promotion to the Norm Rased LSG
Cadres enabling them to rectify the mistake committed by the
respondeﬁts, In this context while referring to a communication
of ithe Dirgatar General of Posts Offices dtd. 22.85.208087, the
Union apprised the authority to rectify the mistakes committed by
them in not providing notional promotion to the grade of Norm
Based LSG. It is also stated that vide Directorafe"s letter dtd.
12.11.2662 it was made clear to all the circles to fill up  the
Norm Hased LS86 Cadres notidnally from the year Qhen the norm
based promotions had not been carried out o as to enzble the
officers to get the benefit of upgraded posts in H8G (I). It was
also emphssized in the said communication dtd. 22.085%.26887 thet
the circle authorities should ensure that notional promotions: be
macle in  the level of Norm Based LSO Cadre from year to vyear
without treating the same to be an one time exercise and on  the

basis of such notional promotion the gradation list may be

finalized in the circle.

A typed copy of the communication dtd.
22.685,.208487 i annexed herewith and marked

28 Annexure—I.

The applicant craves leave of this Homn'ble Court to produce
the letter dtd. 12.11.2882 at the time of the hearing of the

case.

4,.1646. That the applicant begs to state that the respondents

in spite of there being clear cut . direction to provide notional



promotions to the eligible officers for promotion to fhe rank of
Norm Eased LS& Cadre have not provided the applicant such
promotion with retrospective effect though he was eligible to
recgive such promotion even prior to #1.#1.1995%. Delay in
providing the said promotion to the applicant is nothing but  the
lat;hes on the part of the officia) respondents and for  that

reason  under any circumstances the applicant should not be made

ta auffer.

In & nutshell the grievance of the applicant as
reflected in the 0A is that the respondent did not convene the
regular DPC for promotion to the rann of L8G Norm Based in  time.

Mad there been regular DPC %hen he would have been promoted to

the stage of LBG Norm Based prior to 1.1.99 and same would have

entitled him witn other consequential service henefits including
seniority in the said cadre as well as subsequent promotion i.e
proenotion to the rank of HS8G-I. The mistake committed by the
rewpondents in isswing the impugned order 26.82.47 in not making
the same retrospective, had arisen all the related controversy as

refiected in the 0OA.

It is under the fact situation of the case the
applicant prays for an interim order directing the respondents
not to give effect the impdgned order dated 2.7.87 during the
pendency of the 08, or %o susﬁend the effect and operation of the
said impugned order cdated 2.7.87 so far it relates to  the

applicant.

143
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%, GROUNDS FOR RELIEF WITH LEGAL PROVISION:

3.1, For that the action/inaction on the part of the
respondents in issuing the impugned order dated 2e, 224887,
impugned draft gradation list dtd. 11.45.26887 and the impugned
mrd;P dtd. @2.67.20067 is per se illegal and arbitrary and same

are reqguired to be set aside and quashed.

s For that the respondents have failed to take into
consideration the guidelines i$5uedhby the Pespaﬁdents contained
in the communication dtd. 22,ﬁ5.2ﬁﬂ% and 12.11.2d62 while issuing
the order of promotion dtd. 26.62.2007, amd'aﬁ suwch  the said
action on thé part of the respondents are required to be
interfered with.

5.3, For that the respondents have acted contrary to the
settled proposition of law . in not providing the notional
promotion to  the applicant in the stage of Norm Based L&G i.e
effecting the same to be prior to 1.1.19953, and as such
appropriaste direction need to be issued to the respondents to
modify the order of promotion dated 20.02.2887 making it
effective from a date priﬁr to @1.81.,199% and thereafter to
rectify the mistakes in the Draft Gradation list of Norm DRased
£863  and to provide all consequential benefits inniudimg the

promotion to the stage of HSG- I.

i3

A FFor that +the respondents have acted contrary to  the
rules holding the field in not making the necessary correction in
the Draft Bradation list circulated vide communication dtd.
11.65. 268687, more =0  when the applicant filed detailed

representation ventilating his grievances and as such necessary

11
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direction need be issued ¢to the respondents to recast the -
seniority of the applicant and to treat him senior most Norm
Based LS8G and thereafter to provide other consequential service
berefits flawing from such refixation of seniority applying the
“Nexé below rule”.

5.5, For that the respondents have acted in violation of the
norms and guidelines adhered by the respondents themselves in
issuing the impugned orders and as such same after treating to be

unconstitutional are required to be set aside and quashed.

G.b. For that in any view of the matter the impugned action
of the respondents is not sustainable in the eye of law and

cliable to be set aside and guashed.

The applicant craves leave of this Hon'ble Tribunal to
advance more grounds both legal and factwal &t the time of

hearing of the case.

6.DETAILS OF REMEDIES EXHAUSTED:

That the applicant declares that he has exhausted all
the remedies éQailable to them and there is no alternative remedy

available to him.

7. MATTERS NOT PREVIGUSLY FILED OR PENDING IN_ANY OTHER

W
COURT

L1l

The appli&ant further declares that he has npot filed
previously any application, writ petition or suit regarding the

grievances in respect of which this application is made before
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amy obiher court or ESmy wither Bemch of the Tribunal or any other
authority nor any stch application , writ petition or suit is
pending before any of them.

-

8. RELIEF SOUGHT FOR:

Under the facts and circumstances stated above, the

ht
applicant most respectfully prayed that the instant application
be admitted records be called for and after hearing the parties

“on the cause Oor Causes that may be shown and on perusal of

records, be grant the fallowing reliefs to the applicant:-

8.1, To direct the respondents to promote the applicant to
the stage of Norm Based 186 with retrospective effect notionally
i.e prior bto @1.41.1993% and to modify the order of promotion dtd.

o2, 2687 accordingly.
8.2. To make necessary correction in the Draft Gradation
placing = the applicant at the top of the same treating him to be

the senior most Norm Based LSE in the Nalbari-Rarpeta Division.

8.2. To set aside and quash the impugned oarder dtd.

@2 .87 . 287 .
B8.35. Cost of the application.

8.4. fAriy other relief/reliefs to which the applicant is

entitled to undenr the facts and circumstances of the case and

deemed fit and proper.

13

&



.
" d
o 4

9. INTERIM ORDER PRAYED FOR:

£t
@

Pending disposal of the application the applicant prays for

an interim order directing the respondents not to give effect the

impugned order dated @2.67.2867.

" X2 P ERRWRAREELE AT AARAEL LKA ENRCOY TN NS D OE U O NKEHNSR

lﬁqu *x o n e aAn

11. PARTICULARS OF THE Y.p.0.

1. I.P.O. No. 134G ALY
2. Date : 28.2.02
G3. Payable at ¢ Buwahati.

12, LIST OF EMCLOSURES:

fAs stated in the Index.

i4
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VERIFICATION

I; Shri Hiranmay Kabkati, son of Shri B.C.Kakati, aged about

31 years, at present gorkihg as Public Relation Inspector in

Barpeta Head Post Office, Barpeta, do hereby solemnly affirm

and verify that the statements made in
. .

paragraphs ...Y;?l.}Q!?;{i.....,...n,.,.....;..n..a.. are true to

my - knowledge and those made in
paragraphs .3;%519;53}T;ET.S;rga.YZGRTﬂB;{éwu=a;.., are also
matter of records and the rest are my humbie submission before
the Hon'ble Tribunal. I have not suppressed any mafterial facts of

the case.

v
—

And 1 sign on this the Verification on this the 20 Yday

of .0y, ef 2@E7.

Trany oy Ertars
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.'--':fﬂg, : :

o .';:!:i-;l;l‘ti‘_.' " DEPARTMENT OF POSTS::INDIA

Offics of the Superintendent of Post Offices » Nalbasi Bery:zta Division .
SN 11k B Nailiwi- 781335

IE
EFRC
H

Deted at Walbari the 20-02-07
gl

Sk '-lh'g'zlrgi;}suance of CO'S/GH mémo no. Staff/13-25/PUs/06 dtd. 09-02-07 the
following PA(PO}.ar&"approved for promotion to the cadre of LSG (Norm based ) in the Scale of
R8:4500-125-7000;witli-cffect from the date of assurnption of charge . The officials on promotion

to‘LiG cadre are posted in the gosts'( LSG') as shown again each.
i ,»" M AN I:f: :.- R o 5 _

i

IR 3 1 R L PART-A'
i:liNa heOf i1 P ’
L R :

amman | SPM, Ghograpar SO- s, | APM (G) Nalbard HO Terminating

5 35 LA = .| temporary .
g R aitbgis L o o Pl o arrangement
123} Sri Harimal Bhuyan | SPM Sarthebari SO~ v | SPM (LSG), Tihu SO y
| 3#'| Snl Sarat Ch.Barman ' | PA Nalbarl HO . STRS 1 APM (A/Cs & Malls) g
et L N Nabad o | o
<1 4 1 Srl Hiranmoy Kakal | Offtg. APM(A/Cs) ' APM (G),Barpeta HO
- oo Barpeta HO

Office - where posted | Remarks
on promotion’ 1

1.7 [57 Bipin Ch,

'
i T 4

. ~In pursuance of Dte’s New Dalhi letter no, 4-16/2002-5PB-11, dtd 15.04.05 & No.
137-42/2002-SPB-11 did 13.07.05, HSG-1 posts are 1o be filled up amongst reqular HSG-II
. offlctals i,e those who'have been appointed on regular basis amongst HSG-II norm based posts in
the circle after observing the Instructions releting to DPC, TBOP/BCR scheme is only financial

' upgradation, HSG-II norm based posts are to-be filled up by regular LSG officials as per rules, If

" - any officlale  declines joining 2gainst nomm based LSG - noe

nosts, he cannot claim  for
posting/promotion in the LSG cadre, HSG-I1 cadrg, and subsequent promotion to HSG-1 cadee in
- future, : o S !

. ' On'éséﬁmption in the new assignment, Sri Hi
“ Postmaster (HSG-1), Barpeta HO purel
arrangement for the post of APM(A/cs)

ranmaoy Kakali vill also officiate as

¥ cn temporary basis In addition to his o¥m duties. The
, Barpeta HO will be madea scpalately,
1

oo _ PART=D
Consequent upon promotion/posting of officials at Par-A abovz, the following
transfer/posting orders are issued to have immediate effect.

SI | Name of the Officlal | Present place of | Office
No working posted

vihere + Remarks

1. | Si Dwijendra Nath | Ofg. SPM, Tihy PA, Natbart HO) Vice vacant post.
Talukdar SO

2. | Sri Harlsh Ch. Sarma Offg. APM(G) PA, Barpeta HO
| Barpeta HO _
3. | SriSantosh Kr. Offg. APM({A/Cs & PA, Nalbari HO
~_ 1 Sarma Mails), Nalbari HO i
4. | Sri Srikanta Barman | Offg. APM(G) PA, Nalbari HO

Nalbari HO :

Vice vacant posE

Vice vacant post.

Vice vacant post till receipt
of posting order on
promotion to LSG cadie
from Gurvahati D

54—

s ' © {B. Bairagi)

o Superintendent of Post Ofiicas
Nalbari Barpets Division

i . MNalbari-781335 -
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[ el

Sey wmr:tv list ot NoNin DaS5CU Lol Uiliviaily

C o ‘ n 5 G ——\.\bf g_?- R RTENINEI R et

OC

1-10-48"

10-3-68

Cer T iR AN Saiz of L o 244
' birth entry bases LSG
' ”} Cdinain AL Neth OC 4- -18 1-3-G8 1-1-85
2. Swapna Chzkraborty oC ' 8-1-64 3-7-90 15-10-04 Nagaan
3, Rahimuddin Abmed OC 23-8~ -f' 15-10-93 25-10-04 Nalbaii
A Subodn Ghosh OC- 1-3-47 18-6-60 18-5-06 Tinsukia Retired
= l Chinmoy Putkavastha 0C {447 | 10-9-70 - 16-5-06 -ge- Ratired
. | Maniram Mil ST 1-7-51 | 24-7-72 16-5-06 -do-
7 1A Rahman Mazumdar OC |, 1-348 8-6-67 16-6-06 Cachar
| Javania Kr. Dey oC | 3-1247 3-11-67 16-6-06 -do-
| Suoriii Choudhury oC 3-348 §-11-67 16-6-06 -do-
i Arun Kr. Deb oC 1-12-46 | .11-11-67 16-6-06 -4do- . Retired
| =, K Brehmachary ocC 1-1-48 11-11-67 16-6-06 -do- |
16-6-06 -do- |
!

l Sremzmoy Bhatiachaies

OC

1-11-47

28-3-68

16-6-06

-do-
-go-

: «Wnr Routh

0C

1-1047

11-6-66

16-6-06

Ratired

UIIETA f“"7"L a\,harjua
Z4ohan Das

0C

1-7-46

10-7-56

16-6-06
16-6-06

-Qo-
-do-

Retired

oC

19-3-47

22-8-38

- g

ho.;dhury

26-7 59

16-6-06

e btk

...O__‘

OC | t-1047-

Ratirad

S i OoC- 1<5-47 30-¢-69 16-6-08 -go-
S f i 0OC 1-11-46 551068 | 18-8-06 | -80- | Retirad
| SC 1-11-47 1 3-11-69 15-6-06 1 -ge- |
© Iiarendiat T &c . 27-7-50 | 28-9-70 | 16-6-08 | -go- |
2. Maeyz Dey i OC 2-9-48 24-3-70 | 8-2-07 " _do- ]
_T& i Dilip Kr Dey oC 1-5-48 30-6-70 | 9-2-07 - do- i ,
7z 1 S#zpashu Chanda — 0C 14-1-48 23.7-71 | 9-2-07 -do- | !
i 75 . AfiieSzn .. [ oCc [ 3251.1 17372 - 92-07 1 -do-
~ 28, ! Hiranmoy Kakati I OC 14 1-11-48 $\£8-8-68 «H# 23-2-07 4- Nalbad -
7. | RBighnu Puzan GC 15447 | 23-10-69 23-2-07 | Sivaszzar
2P ¢ gishnurzm 8o ST ! 15-51 - 9-6-72 23-2-07 | afrang
SI.oTosgswar Saé}:ta i OC 5-3-48 | 5-10-€8 23-2-07 | Sivaszgsr
IR . OC | 1348 | 2-12-68 ! 25-2-07 Suwznsi |
. Gurucheran s_ ma i OC .| 1-9-47 | 13-12-85 ! 25.2-067 | <o i
7 Pisizn Ch Geoswami P oC | 1-348 17-8-39 25.2-07 | <o ! - .
T izeicher Sonowsl ST 18750 [ 41-2-72 35.2.07 Sivzszzal | j

L Attt e it L P

T aateent TR st mimen e T : . — -
A K e e R Eoetmeai e e -
S - o LI - . . ‘é.— o
- e N




- “"':-"f-"-?.--‘fAé’h":.?c';— T TOC | 135487 4788 | 57507 T mswds N> 20 ;
; i aliia ocC 2.3-48 12569 | 27-2-07 | Guwahszll | ~
1049 1 10.8-70_| 27-2:07 | Sivasagar_| T .

Sty 1 Matizur 2-1
\;CE : L_okeswari Thakun’a OC 1-12-4% 15-7-66 1-3-07 Dibrugam ‘
40. | Dibyaghar Sonowal ST 11147 | 8-4-68 1-3-07 ~-do- - : it
23-8-68 1-3-07 Sivasaoar \ S
10-1-70 1-3-07 | Dibrugam - » S
31-3-70 1-3-07 | Goalpara B B
1

I
|

|

ST 1-12-49 | 28-1-71 1-3-07 | Sivasagar _ _ !

!
|
i
|

41. | Abgul Rahim
27 Rudrz 2d. Sarma
43 ! Subraz Deb
44 | Nrip=n Saikia
! Premaswari Gogoi - oC
I vhuram Kaliia 0C

4

2-3-73 1-3-07 Tinsukia
g-10-68 | 2-3-07 Naagaon N
: Siva Nath Sarmma oC 17-8-68 2-3-07 Guwahati
Jzinaswar Bora OC 1-7-4 - 1-2-69 5-3-07 | Nagaon
: Subraiz Dey oCc | 17-7-48 1-§-69 5.3-07 -t ~Nagson ;
| Ramanimohan Das 9-50 | 24-12-71 5-3-07 Nagaon |
Praivia Choudhury SC 1-2-51 | 9-10-72 5.3-07 Dibrugam
P tAzniam Basumatary ST | 16-6-72 3-3-07 | Dibrugarh | i
{ Nirv ama Dey - QOC 31-1247 | 21-10-69 5.%-07 | Guwahai ‘
Sur., ¥r. Saha T oc | 23548 3-11-69 72207 | Dibrugarh®
r\a:e::'a Nath Kalita - | ~. OC 1-1-49 28-3-70 7-3-07 | Dibrugarh

St L b s «l
D OO O Oy

!

nianjon:

v

PRI S TN

- ._.‘-! anm ————— Tv“ .
a

(rnicnich
e

11-2-50 18-8-70 2.3-07 Darrang

{ 85 ; l
! g | |
[ 57 T - 0C | 15-348 | 13-3-72 | 8-3-07 | Sivasagss | i
| 58 OC 1 1.1248 | 25-968 | 10-3-07 | _Darrang |
i 5C, : R 0G| 23-1050 | 25.2.71 | 12-3-07 | Guwahati | o
Ll ST. | 28-1248 | 25-7-72 | 13-3-07 | Darrang | é T
| 81 nta( OC | 11148 ] -15-3-70 | 15-3-07 " | Goalpara ; i
| 82, - Hziza Al OC 1 1048 | 15-10-68 | 18-3-07 | Guwahal | !
| B3, : Daben Ch. Patowary - ST~ 1 14-48 | 16-8-69. 23-3-07 | Darrang
| B4 ! GokulBua —OG | 67501~ | 11-2-72 | 23307 | Sivasagar _
| §5. . iWzgencra Ch. Rajbongshi OC | 6-1-42 15-5-70 27-3-07 | Darrang |~ : | - T
| 63, Dehirzm Fater | sT I 16-749 1172 | 28-307 | Naszen | 5
a7, Leliur ZzhmEn | OC | 28- '\48 24888 | 1-4-07 | Sivasegel §
i 85 Lo i Ram. SC 11453 | 42672 L 2-4.07 |. Tinsukiz ;
P88 Ch r ST i 1-3-50' 5770 | 3407 | Nagaon | |
AL FG. diEtE - Telukdar | -~ OC . 1-1-50] | 14-8-68 | 5407 | Guwahati !
sore T ST 76027 | 16-9-77 | s<4-07 | Uibnecan o
TEL sian e Zvanma [ 87 ~.327-5+43 ; 22:6-70 18<.G¢ | Goaipsrz | e ]
S
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wtft,:}ly YOGy before you the o LA et e tegarding the sd:;'ec.‘t
;mn»m-wd oo e for QOLE of yoy bin Cod mclermn-n o rmac»smry action, :

S Thet g g el c:ttee ed the Hmmlmem; of Puds ay PA O 2/CE8 cnd wo;
;:’ emated Lo 1.5C

E iy oductwn uf tiie lyey d ma Bron w{wn scneme tothe scole of Mou
,‘.uu«wr’aowaisowu;:—foﬁbj Wl i 67 35 v cw SDWLB io. B/A- dc:tea  30-07-91..
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3). ¢ w:mmnc. WL, o[ 01~95 in “Cﬁ'i&ys status ang apadties i.e. *cxs
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U‘M {Norm Bosed L85G 2 HSG~EE, u,ﬁu el 03 zgpe‘g c,wwma Stcies of RS000- -W5-BGOO0 s
lhe Ffiddl whe ey uued Bm scwe on pn.m um;n snuuu Decr, moher Fesponbiiity, | have
been daing s, ke o ‘
4. Tt dr, {heva PReNworking as Pogm o asten 1705-06 draving scdle of
i'L& Ry fﬁaon-'voﬂ—aomo whils | net S.DO,/Ncsbcn‘ mema No, B/A-60 Deted 2
Was promoted to AD# (%)

14 20-02-07 uhereby |
(Norm Based LSG of scdle Rs as00- 125-7000) belorediy, Fjoired
ADM((J) o brxsm LSJ y

o of the SL-'O_/NQ oa's Memo and oy per
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the weem of nediono

crometion 1o LSG coden (Nonm Bosed L5G). According Lo the thedilit arviexed to

At Diredorcte fetrar No.4-16/2002-558-n Dcted 20-11-06, | oudd be orometed to nom
“’ﬁg{e@iiiﬁh&icﬁng DPCin the Divison, Bl | " .

Bt the DBC wos not helg ad | was not promoted
- hottundly during period 1582 to 2004. Tior the fadt of the a-kharity, now | become jurior.
T tawg R;;’rhi_tp‘udgi‘in‘ﬁt?h ed Who igined dﬁ‘:s:go{gé_the_ Departmet and 'way promoted on -
- 45-10-04 ot fir;g“g;r'c_;,d; promotion to nom oused {5G e, TLerpassing L5G Exanination, .
- T thot r the sigle of TBOP(L5G) and norm bosed post of LSG is iderticd in al .
B respeds, The’prometion to (5G mder-}TB®ﬁ=;.deme'is_ni-oﬁie in Dividonal bags and now " .
~prongkion to nom based L5G In Girde bass, The nationg Erometion to nom based L5G -
-sheddd Yee ode dividonal boge chring 1952 to 2004, Bk i the outhority of the Divison, |
. wcsﬂd@ have heid DD C ol prorm ot ed me notiondly egen between oyer 2001-2003 ¢ pt_‘fw
; e dnd procedures, | become seior today to iunior offidd Rehimuddin Ahmed who had- -
L, theedionce to office. o DPME5C-) oy ong my nanie wodd have peen before
- Hohmuddn Al ed in Grde Gracation List of Norm based 15¢ afidds, Flether | weddd
hawp been brom atad o, HSCH codre: earfier algg, o ' :
' | otion st it i feen that S liboy

8- Thee drin the grad v K. Negh, Dorrong Dividan
erfered the Depariment on.or ~09-6&. He was promctedty o based LSG w.ef.01-01-95,
aini Negh must be prom ctegi otiondly in'due time resecively. As o resudt; his nome is ony *
e top of Cradetion lig of Mom ased L35G dfficids. Likewise,] shoudd be oromdted
that | con erjoy gue

Petrosoedively fike Shvi Mcth to the norm “based LSG notiondlly so
kiusice and must net be deprived. of DAoL, BLk | s NG -DedT done U riow, The ™
ARGty MRoLthed and ignored the procad . + hetiond promotion. The non-

irnplemertction of the Prom ction by the:

pleme nag authority coises absoltke incony enjence to serior
oMidalsinprometion. - S e N R A A Y
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. A _‘m».' o P . - ‘
4 G requested Kindy to consider m Y grievances ang
5o that | shoudd notyve deprived of my legtimate ond -
G Codreintime where it s duetome. -
Rincess | shall rem i ever drcteful to Yo,

in tl’!édrbm tarces stated ﬂbéve- e
oy vour foir honds in the madter
justitied status of promotionte 1.5
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e o
) A

o Y DEPARTMENT oF POSTS::INDIA
- Office of the Superintendent of Post- Offices,

Nalbari Barpeta Division
‘ Nalbar(-781335,

;
oo .

' | Dated at Nalbari the 22030,

L]

t
3
)
H

aﬂfgg,-

All a Division.

PMs/ S:E_MS, under Nalbari Baipet

[

lation list, corrected up to

‘ : c #iman and Group-D officials under Nalbari Barpeta -
- Division for favout of informay;

S n.and circulation among the
Please obtain signature ¢ officials against their name and resubmit with
correction/ afterat; co

¢re be any, may bé added in the space below the
g relevant service documents,

staff working in Your office. "ni.-

Slew”

i . o s ) -.‘.’. ;i'; i3
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Enclo-- A above, . iy
A o ik u.fz,) o . - . r ALy
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- kN - Superinténdent of Post ffices -
I - Nalbari Barpeta Division
Nalbari-781335.
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CGRADA] I'W [m OF OFFICIAL TN Mc ADRE =0 OF POST=14]
N . ( s on 21-07- \16)

Seale of Tax : I" VA 330G~ U=t K0

h L TBOkLS G 450(-125-7000

B( RHSGID 3000-150-8000.

}\n ’* fame oF ofﬁcml Co'nm Date of birth Date of entiv’ DO entiy Office

fhice attached
A S "i oy In dept. in PA cadre
O T N b5 e T
i L Sv lh"tmal Bhuyan o C01-03-47 2

AP
20366 210366 Satheba SOReHed
hnmmm, La}\ad;',;_OC,'_'”_;_J.—I] 48200863 28-08-68

Rarpeta HD

m-ureswar Kalita - OC - 04 07-48 nguz-_?s_é 03-02-69 Nalbari HO e
.":,, jlf”;(a[ a Nath Sdl’m;i O 01-()3-47 12-02-69 12-02-69 Sarupqm 5.0.
S, :D'u}f:sh. Ch. Kakai  OC 01-03-50 ‘-322%0;-59 12-02. 6 ' Nalb?n PO .
P! 6. Haih Ch Sarma ™ OC o115 o gain -Barpcta HO

 TLHaiChBaa o 010349 220170 28:01-79  Morowa SO
8. Bhubamsw.u Na‘h—-—- OC 01403-50

22127077 2240270

9., Jogendrg Na thDas ST 03-11-50 20-05-72 200572

10.,,Dwijcn'dra Nath f alukdar OC 01-04-51 17-06-72 17-0672 Tihu SO

Kazipara SO. .

Bartola SO

11.,.Debendra Nath Deka OC D1-09-4¢ 09-05--67 03-04-73 Nalban HO

12, Santosh Kr. Sarma OC 01-05-51 070274 07-02.74 Nalbari HO

v 13.,,Upen Basumatary ST 07-03-47  (2-09-70 02-09-70 Barpeta Road
14. Phulendra Nath Pathak SC 01-12-46 160672 16-06.72 Yityananda SO
15, Rajani Y1 Das ‘ ,‘, 'SC 01-12-51 15-(}5@72 o 13-05-72 Tagra SO
_16.,,Nlnhesh Day - 0OC 01-06-51 27-08-71 27-08-71 Baganpara SO /

- 1/ )5M(.hb5h Ch uar_man OC o1- O%-ﬁ”;19f()‘5-73 19-05-73 vBarkpveta FO

18 L"mkesmrﬁar ST 010650216373 210573 Dhanbil SO -
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RN ?0 ,;-.‘lea«aaxw"rl 173*’

2 }
Rt
T o
E R

- 41-;: adan Ch, Barman - OC

\!};m sdra \T })‘ 3

wmod Bdi ma

;',\ : o ..‘ ‘ " ~
'.3-.:, sardt Bamman 1 O

2 l‘»’\:mn? K1 D’-w ; 50

“ :S“ 'ﬂ ’Ki'd \dih ])3‘) f)C

";”6 ; Blpm Bmmnn { OcC
77.5;,4_\}‘\'1135‘:\13 | z OIC"Z;
28. .S K. Barman oC
79 . Baki Ali Sikdar L OC
30, AjtMedhi O

31.. Phulendm Nath Cmy.m ST
) ,,(romd Chanda = OC

33... Khagendra Rabha ST

34, Chakradhar Gayan ~ OC

35. . Abdur Rahman 1 oC

6. Bedan Kalita 7 T oC
37.,, Kalyani Sarma oc

35... Chandi Kalita 0C
39.,, l{hugmdra M Patowmy oC

1. ., Anewax Hu’ssaml OC
: ; ik

n»‘

01-06-44 12-07-72
01-03-49 orw 70

01-07-54 290573
01 n3
01-08-47 27-07-68

02-G7-31 15-08-72

21-08-46 11-11-64

01-04-47 21-03-66
221150 21-02-72
0%02-49 23-10-69
28-09-56 01-(i3-79
01-05-50 - 16-10-73

01-03-58  12-04-80

01-11-57.15-04-80

29-05-6] 12-04-80
25-12-48 14-0)-71
01-06-47 02-01-74
01-05-48 13-12-74
05-11-55 15-03-81
01-10-50 18-10-75
01-10-52 17-06-78

01-04-63 02-04-83

> 01-02-59 04-04-83

0’—01,:

12.07.72

20.08.70

29.05.73

01.04.70
27.07.608
15.08.72

20.05.74

21.03.66

21.03.72
23.10.69
01.03.79
03.08.79

12.04.80

- 15.04.80

12.04.80

18.06.80

24.06.80

04,0781

16.02.81
18.10.75

21.07.82

02.04.83

04.04.43

Bhells 50
Tamulpur SO
Talahghat SO
Bongaon SO
Nalbann B -
BRarama SO

Nalpari HO.

Ghograpar SO

Pathsala SO
Nalbari HO .
Barpeta HO

Nagrijuli $O.

B e
(3o

Khatabar SO. L

Simiaguri SO

Kakilabari
Farm SO
Santi Nagar SO

- Kumarikata SO

Midanpur SO
Depn to Ghy
Makhibaha $O

Banagram SO

Did Office

- Mukalmua SQ ;



—2b —

% Dibikar Baman EOC 011061 20-07-83  20.07.83 Nizdhamdhama SO
43, Bharati Hazarik;

iy

HRO2-600 260883 260893 Hardbhanga SO

: i ;‘-:“

ML Maren Ch Baro E ST 01-02-03 16-11-82 1

T
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50, Anowir Husain TOC - 1040362 17, Mandia 50

5L, Hasmutli Sikdar OC  01-02-64 171283 171243 Sorbhog §
" 52, Viteswar Barman OC 01-04-63 " 1504-85  15.04.85  Nalbari HO

- 53.,, Binod B%lnnan- _ OC "“0_1;-'()1;55 0708

07.0885 " Bameta HO -

54, Ranjit Saikia oC 01:4.05766 2507'36 | 25:07-8“5;-.. . Diofficc
55, ,,B._ﬁ()i'am Das 1 oc 01-08-50 3149"3 120777 Nalbari HO

%, KienKalita  OC  01-10-61  14-10-85 141086 Pathsala SO
55 87, Baloram Das 1T TSCTTTTOI0860 T 290187 290187 Bidyapur SO
3%, Bhaben Basumatary ST (1-01-63 0505-87  05.0557  Divl Office

59, ,,Richn'}ia‘lita GC ’.Zl-IOi()O .fJ7-05-87 07~QS—37 ~ Bhowanipur SO
60. .. Azizur Raliman | bC 01-01-39  (7-05-87 0N7-05-87 Kalgaclﬁa SO
I Dhﬁxbajymi Das or‘ 01-01-60  20-05-87 20-05-97 Barpeta HO
62, T%ﬁi)‘ui.al Pd. Sah.. OC  05-01-55 (3.07.82 27-07-87 Barpeta Road

L 3 MDG
63, Lehit Talkdar  OC 01-01-57  27-04-%2 29-06-88  Assam Syntex SO

Od.. Bhagawin Sarma 'OC  01-03-57 290580

+12-07-88 - Belsor SO
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70, Kamal Ramchiary g7 01-12-63  np-11.0) 06-11-93 Doomni SO

71 G Devi O 01-02-60 07-11-91 07-11-91 Barpeta HO.

72;,;-'\‘hdurRalun.}nHv OC  01-06-67 01-07-9) 01 67-92 Dl office.

73, Mukut Sarma ocC “ -_04-07-67 03-07-92 03-07-92 * Nalbad HO
.. Jaleswar Swarg.ﬁw ST 28-03-67 03-07-92

03-07-92 Mussalpur SO
75, Pramode Ch. Das 5C 010952

2-04-82 200593 Tihu SO

76. I-{cmamta Sarma OC __01-01-534 ', 23-03-77 02-08-88 Patacharkuchi SO

771.,&/111_1‘1111011an Nafh oc ,(}1‘04'54 ?3-Ol~7‘) .. 28-07-88 Barpeta Rd o

i Am”\r Pqthal\ ;»,,o_c'g{jﬁ01 0357

04- 05-82 ‘,d'cg-'o_s-sz’ Chaimém SO _-_"_‘%'{ ,
"u ,,\ wm(xaN ma oc'fm 09-50 .11 0778 05-05.90 Kaithalluchi SO~ l’
. ﬂfgﬂ)‘ Iulumuddm \hmed (“("‘23-09-73 - 15-10-93 ‘1'15%,10-93 _ Barpcta HO Q/Lf

Dii.p Kr. ‘lem sC ;2_8-1.2-72' 03-01-94 03@1—94 Barpeta HO
Dmesh Sing Bralima ST 29161 31-05-04

31-05-94 Sorbhog SO

A
-

. Bh.m-\;nurﬁ Kr.Dax §7

Pmerd

13-08-66 21-02-51 12-12-94 Rampur SO

2 Paresh Malakar

(2]

C 01-04-69 210291 12.q9.04 Nalbad HO
83, . Bipul Kr. Durta OC 130-03-70 01-3.95 - 01-03-95 Nalbari HO
o MankDas o0 310547 18:03-77  (3.08.35 Sanekuchi SO

87, Azmat Al Ahined . O 01-03-73  11-07-95 11-07-95  Barpeta Bz SO
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Review Petition No.90 of 2006

BEFOHEE
THE HON'BLH MR. jU 3TICE D. BISWAS
THB HON BLT‘: SME

- JUSTICE ANIMA HAZARIKA
' Heard Mir.

J3INGH

- the order dated 19.8.2

‘subrris S8I1CH. Yy }}

Writ petition filed by

H. lbuahman 1em*ned Asst, Solic citor
General of lndia anBi also -

Mr. Siddhartha Sarmas
learned counse 1 for thd opposmi. party.

c;n haslb cen file

D05 whél ‘eby a Division Bench of
this Court dismissed the Wnl[r'emtxon (C) No.1142 of
‘2003 on the H*{)mxd that it bechme infructuous. Tt may
be mentioned sere tHat the (oarned counsel f
Union of India e

or the
ade alsubmiss 10‘1 that the petition hag
become

infruoe Juous Mr Holi hrnan stubmits that the

an behsif QF the Union before the
learned DlV]bL‘J‘k‘ Bench wag o

|
This revp?w petl d for review of

1 ® Wrong premises. No
such instructioh \’Va,.“
the” Union, i

hnjLan sulm‘futs that the aforesaid
order of drs,n,s <11 b 'ecade &nd the writ Petition be
heard on merit.

Consiuenl g the <

ubrmss1pns adv
that a decision hn mer

it 1s reqy
the Unid

anced, we think
iired to be given in the
. of India. Hence, we
eW  pe &ltion recall the order dated
19.8.2005 andg direot {ih e. Regdistry to list the writ
petition for heary

rug in the week beginning 28 of May,
2007,

allow this revi

rr\th

!
i 1
i

It may he e nflo 2d here 1
status of the zncmrmdex}a, shall

that the present service

ition,

rlx be disturbed in any
| manner tifl disposal of the writ \e

. !
The -revnev. petltl«ln accordingl
of.

j Tg)(

ﬂ.ren to ithe learned Counsel by

Ad) ) fq,%g,,é,@ S b

LT
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. “'hﬁ;f;ﬁg- .

: lbﬁ‘ ;‘;‘»‘F“rr‘ ' .

Svpe b Diviaton, fdalivag 4 :

) . Y S 3 !

Tt H Pated w0 Mallini the 02-t7p007, 10
R _ y ! : '
i ‘]lll]')’l'lr.gt'tl:l.llk'c oF CO, Guwalial's memo ™o, SEH"2-272001 Jdud 25-06-07,
v the [uliowing, arangement in the post of l’(mlnmﬂlcl(llS(i-l),']}:upcln O is made (g
< have immeding lég{qg[f--ics’minaling the temporary ‘arrangement made by this nllice vide
'v‘.;"'h'%t‘,'l]]l) ol cven anlUt‘_tlfzu-(l.l—(ﬂ, 20-03-07 and ]7-0@--97, X
Ak ey o R
,}{,‘%‘;(l) St Rz\liilr{ufny_liin Ahmcd, SerHor mog! LS5 (momu bascd) oflicial & ;.>mcia£ing ; '
Jjﬁ*”@;‘ ])]’I\'I._'.(I;l.»‘?‘gy-,:!"l‘,‘),,Bm‘pcm HO s orderod o work ag Postiinstor (HISG-1), Barpeta Py
edapien L T10) 1‘)lu'cij',-‘bnm-adhc)c & femporary basis for a period not excecding d(1our) months :
3 or (il 1"6g1iln'i'.;:;ih'angc_:nc.m is made whichever is carlier. :
1?1"4-‘-_-"" . * ' A

N

I“J{‘f : 1!10{{011()\V111g order is also issucil ~in the inferest’ of service m partial
A SR DR . ety - . Y
Ainodification uf'lhm‘.’éaﬂlce memo ol even’ no,
Tt o o

;(lld 20-03-07 and 17-04-07 1o
£ T S A
‘ R AU frow o
Y S J-Iij‘ilxltnﬁ?f';’rf‘]‘{itliz\Li, L5G (norm bagsed) official & officiating Postnaster
(”5(1"1),?]39}])%“1IIO o being refieved by Sy Rabimuddin Ahmied will
work ag '?\I’M (ACR) (HISCG- 11, Barpera 10O on purely adhioe & f=mpocuy

. . . . i . . .
basis for o period aot exceuding Afoury months o () regolar smasngenient is
made whichever i earlicr. '

. (ii) S Diltp ‘l\"Jf‘p; I:]ulni, Acelt, Barpeta HO

SR

i
]

immietliane effeer!

Tr

have

i

& olliciating, APMA/CTES G115 it
wotl ug DPN(115¢-15, Barpeta 11O on purciy adhoe & temporary banis for 3
period nol éxpccding Alour) nonths or 1l regular amangement is imade
whichever is carlier and

! 1 the sondition that he will dyawy pay and allwances of
- o LSGeadie during the said period. |
f Yoy v Tl}'_t;‘,jmsfi.ng of the above’ officialy in HSG-I snd 14SG-11 cailre s achos
SH s hoaig will not be

ot

Slow lupon them ‘npiv vip
" . e e . p
i the said post. 'The posting of abdve of
any hime withont assigning
. : . RN
G eount Tor (he puIrpose uf

. i -
ht or claim what s ever for regulae appois ient
ficials on adboc basig i lizble to be temmisn;

Wiy ot
ke g ) B . . i
any geason. The servicr rendered on athoc basiy will not

. O30 :I'U[:llfill"lill't)ltl(!ﬁi()lli 10 the Wipher vadie Jor RoBiOIlY in o wpig
o privie] 1 : g . '
i ' Relevanl charge 1epurts may. be sent to all concemiod,
i . . Sclf —
B
- AR £ 1. Dihingixn)
N : . Sugzrintandent of Post T i
' Neitatt Darpeta Divigiae
o . Nall:an-783335,
i Copy to:- : - {0

. R’ “he oflicials concerned,” \
RV

f 5 q, ‘The Chicl MG (S1a10),” Assam Circie, Guwahei for informalion ane p/a,
e nbs” . % .

4 An approval to this Jucal arr:kg_xgcg){':‘m: is solicited. '
P ’ 3. . Tho'PM, Barpeta HO for information and o/r. A AN
\{“»L\ LT R DESOf e officiale SEINE S . e
’ ‘ Y. QC/Smare. : Swpcintencnt of Iom Uhiiees
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Lo . Did 19.08-05. the feview petition'was accepted and the Guwahati Hi
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4L iThe Superintendent of pest offices, Nalbari-Barpeta division. Naibari- 781335

-, Through Proper Chiddinel.
CLobRS A PV FT
R venig . [ T

. Daled at Barpeta the 06/07/07

;_(:Ssﬁ‘b'jt.Imminazidri_ of artangement of Postmaster (HSG-I). - §
Ref  Your No. BA“19/Ch-h. Dated 02-07-07
ST SIS LS : ;

e

“Respecifully 1 beg to lay befors you the foliowia
for faver of your kind consideration and justified

T
i

g few lines regarding subject in quedion
ing c : action.
. Thal have been officisting as Postmader HSG-I in clesr vacancy of the pomt of
~Fostmagai5G-I Barpete HO since 24-03-06 Y row being sepiormost official after Md.
- Mehboob Al l’osﬁii?aster retived on superannuation 3 per your oficeNo R240 datedl0.02-

04, RIS

. L
L
iy L,

‘That. now the q;’}'ahgal'l enl 1s taken {o be terminsted vide your No. B/A-19/Ch-IIT Dtd. g”
02-07-87 and T have been ordered to wotk as APM A/Cs GISG-ID) forcibly and Md. |
Rahimuddin Ahmed LSG officigl (officimed az DPM) despite being funiorto mé in lensth of
service has been'ordered to work as Postmager, Barpeta HO causing even financial
- implication. Becaiise Md. Rahimuddin Ahmisd has besn drawing scale of pay in aoma Yased -
- LAG 11.54506-.12.5'7.‘?900./-"%@1’@&5 I have been drawing ccale of pay Rs 5000-175-2000 on
- HSG-II (BCR) since 01-01-63. V '

That, the formst Supt. Of Post-Offices, Nalbari-Bapeta Do submitted 2 writ petition €
No.1142/03 in the Hon'ble Guwahedi High Coun aganst the Hen’hle CAT Moo 82/96
D1d 10-83-2000 1asued in favour of me. The wit petition was disposed of by the Guwahati
High Court deesing it infuctious on 16-68-2605 and thus dizuissed. : _
Thar, the former Sup. Of Post Offices, Nalbari-Rarpera Do, Submitied a review petition by
N 962006 in the Guwahaii High Court agein against the order of the Guwahati High Court
: igh Court intimated me - -
~vide memo No. 3203/RP Drd! 21-05-07(photocopy enclosed). "+ - o - v

Thal, it bas been clearly stated ia thegrorder of Guwahati High Court Memo No. 5203/RP
- Dtd.21/05/07that the presest ttatus of me (a3 L.am the respondent of the writ petition) chall
not be disterbed in eny manner till disposal of the writ petition. |
Thel I have been holding the post of Postmaiter HSG-I, Barpeta HO. This ig my present
- status of service which connot be refuted. Your honour submiitied the review petition in the
Guwahati High Conrt against the order of the dismissed virit petition expecting legality. Now,
you are going to vielate the insiruction of the (hiwihati High Court as dated in memo No.
203/RP Dtd 21/05/07 shifiing me from the Postmazer HSG.I to APM A/Cs (HSG-ID)
., disobeying the instruction of the court. Your decision made so is nothing but a denial of
natural justice and must be against the order/ instruction of the Guwahati High Court.
- In the circumstances, you are requested to modidy the order you passed gated 02-07-07
T torallow me th adintaia Batzgne honouring the arder of the Hona'hle Cuwahati Hich Court
And for this act of your kindness I shali remain ever gratefulto you. |

[

e

Yours faithfully,
.%“4\ ‘5? a»ﬁ‘eé *
: (,}hra—;x%"}\ A
Postmalier FI5G.1), }
Attests Barpeta HO-781301,
T Advocae )
.




Rt

mfmcL Mr ) ?’m

o Poumaszei (SG-1) to APM 4/Cs (HSG-1I), Barpeta HO in. violation of me Hon'ble Guwahai
SUHighr Cowt D1 150572007 The a2id offi

+d

94—

the Aszisran: Wrpizear (B G st Hig gh Court, Gwwnhon

'j'hj_'{)gvh }h'rm.w ("‘hmwﬁd Ny . .

B ijued aiu.un: b, the i{)‘h Jul\, 2007
_ 1} 2!1 fhm rn"mtfx of Rmﬂw Pm on No. 90/2006 in between union of India versns Hiranmay
mk:m S

i) In the "m"ﬁ: of o mecq of Mcmo No.5203/RP Did. 2111’\*/07 in the conrt of Hon'ble
Plgwas "tnd Hon ble Ju‘?l.!(‘t‘ kfm Anima Hazarika ' :

ke e
‘n
1 I” A

TR

s S _—

1 beg" o qub:mn that{a. the ordez Did. 11-05-2007 in the {am
memmned ihaft ihe prpsem scfnce statns
fﬂi the dwgmﬂi of the wm pmhon

;)‘.:ra 11 haec heen rlpaﬂv
of the rf:SandP’li shall not be distarbed in ny vnazmef

Thaz as a result on Lhe disposat of the revmv - petition No. 90/2006 ordered on 11-05 -2007
me writ petition (c) No. 1142 of 2003 and order

Did 19-08:2003 ‘have been recalied and the

- Regisiraf has been d&{c-::ted to, hst Wit petition. for hez:mn in. me woﬂ-: gznng ?.8“x of
Ma} ?{M)?’“I “ ‘4 {‘-5 t‘ -, L ‘y."“ b -x,; :h (é \ S -i. RN :

. That, in the meenitfnc the ﬂupmntendem of Posl:

Offices, Nalban-B arpeta Dmsxon Na!ban
-0 bis etter No. E/ﬁ-lﬂlCh-TH Didi-02-07-07

ha:s changed my, present service ftatws from

cer has been informed and . requested in my
. application Did 06-07- 07 (Copy, an*lmed for recanmdﬂrw(m and modification of the order 0
~ 1smued keeping in view the. provision ‘of the. ducrucm of the Hon'ble High Court not to change
‘the present aervice stams of the respondem un the disposJ of the wrﬂ petition,

Under, me condﬁ.oﬂs and c'.r"nmsx.:mces T'dp bereb} request you to bring the fact in the

notice of the Hon'ble High Count during the hcaxmc of the case to avert the simation 23 issued
i the order of the Superintendent of Post Offices, Na.b'm«Bme!'* Division, Nalbari alleging

in vmlauon ofthe dzrecuon of the Hon blc anahaﬂ Hzoh Court. -

: ‘,,.’,‘.
R Youts fauhfulty
Posunmez (HSG-D),

Barpeta HO-781301
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| May 2006, it was informisd;that like' tia 1153
- ilrevised Recruitment Rules-notified on.18-05-2006. - ix

-2 In order, (o make pr
Generala(P_ersonne_.l) withithe Astt. Postmasters
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Government order

Slope

315 inml—;‘c)st -Of;fli-ces and RMS
N T »  Offices

. . N -
Clpy of D.G. (P).Cir Lr. No. 137-112006-5P8.1 dateg - -05-2007

To

Al Pr, Chiéf.Postme‘aster's_'Generalf
Al Postmasters Generaly T

Chief Postmasters General of Circles
he Controller, Fore.gn Mails, Mumbai

B I
It mayplease be recalled. that as per this Dirg

S T

'

13G-Land HSG-Il cadre

:Circle;:Cadre and the'-pasts- in the said Grade should be filli.

dfﬁ'étvions,tolesG:it was decided du

it all th 'rcles"\}vi!l prepare and circulate the draft Gradation List of
Serting Assistants by theiend of May 2007 : '

al prior {0 30-05-2008, the LG
quired to he filled Up accordingly,

L3 Inthis-conte XUitiay be noted.(h
‘the posts in the said grade were re

4. It may be recalied that vide this Directorate's letter No. 4-16/2007.¢

| B T

ctﬁ;rate's letter Mg, 137—4/2006-Si58ll_| dated 30"
s the LSG cadre will also bé 3
1 up by promotion as per the

ing the' meetfng, held by Dy. Director
General / Assit. Directors (Staff) on 4" May :
Poslal Assistants / ;

v 4 ,

was a Divisional cadre and :

>PB-1l dated 12-11-2002 ;

--interms, of lhe relevant Re

all the Circles were adyiged that norm based 1.8G / HSG-It posis sho

cruitment Rules from the year when tr

i B

oo

i -
Afvecasr.

ild be filled up notionally
HOim based prometions had |

by
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Yours faithfully,
S/~

(V.C, Kaita)

Director (SFN)
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL__ i~
o
GUWAHATI BENCH AT GUWAHATI .
OC.A. NO._20370F 2007

Sri Hiranmay Kakati

~-Versus-

Union of India & Ors.

....Respondents

The written statement on behalf of
the Respondents above named-

WRITTEN STATEMENT OF THE RESPONDENTS

MOST RESPECTFULLY SHEWETH:

1( That with regard to the statement made in

paragraph 1 of the instant application the Respondents

beg to state that Sri Rahimuddin Ahmed (Respondent No.4)

got the promotion to LSG Cadre on 25.10.04 by virtue of
merit examination vide No. B/A-13/Ch-IV dtd. 12.8.04.
Sri Hiranmay Kakati, the applicant got the promotion LSG
Cadre by virtue of seniority cum fitness on 23.2.2007
vide No. B/A-60 dtd. 20.2.2007. The order No.B/A-19/Ch-
ITI &td, 2.7.207 issued by SPQOs Nalbari was for making
temborary arrangement in the post of Postméster, Barpeta
HO(HSG-I grade) for want of reguiar HSG-I official in
Nalbari Barpeta Division and on the conditions £ha£ the
arrangement is purely temporary/adhoc basis and will not
bestow upon them any right or claim for reguiar ﬁppoint-

ment in the said post. The post in which the temporary

Contd...P/-
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arrangement was ordered vide letter dtd. 2.7.07 is

higher grade than that held presently by the applicant

as well as the respondent No.4. In the event of a post
#

in higher grade iying vacant due to non availability of

regular grade official, there is provision for filling

up the same temporary from lower grade official. Accor-
dingly the order dtd. 2.7.07 was served .pésting the
sénior LSG official i.e. respondéqt No.4 in the higher
post of Postmaster, Barpeta HO(HSG-I1). the HSG-I is

circle cadre post and sb prior approval from. CPMG,
Guwahati vide letter dtd. 25.6.07 has been obtained. '

) The seniority of the officials in LSG cadre
are based as pef date of joining in the cadre post. The
respondent No.4 joined in LSG post earlker than the
applicant'-and so the respdndent No.4 is senior. The
respectiﬁe_ promotion as claimed by the applicant was
subject to approvai from the Deptt. at that tiﬁe. The&r
status in seniority in LSG dadre at that time were taken
into account'to issue order for temporary arrangement
fo; Postmaster; Barpeta HO(HSG-1). The applhéant urged
for modifying the order of promotion dtd. 20.2.07. The
Qrder dtd. 20.2.07 was not for regular promotion but for
temporary arrangement for temporary period.

The copies of the orders dtd. 12.8.04,

20.2.07, 25.6.07, 2.7.07 are annexed here-

with as Annexure - A, B.C and D.

" Contd...P/-
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2t That with regard to the statement made in
paragraph 2 and 3 of the instant application the Responwl
dents have no comment as the same is within the specific

kqowLedge of the aﬁlicant.

3. That with regard to the statement made in

' _
paragraph 4.1 of the instant application the Respon-

dents havz no comment.

4, That with regard to the statement made in®
paragraph»4.2 of the instant application the Respdndents
beg to state that the applicant got’ TBOP w.e.f.
18.7.1986 under the"scheme of Time B&qnd Promotion
introduced w.e.f. 30.11.1583. The promotion meént here

is the promotion of scale of pay (financial upgradation)
Z

et

timely bound at 16 years completion of servide. The

promotion to fSG cadre is different and it 1is " cadre

promotion to higher gfade and the official promotion LSG

is to hold LSG post. The applicant got TBOP and so he

had not hold LSG post. The scale of pay of TBOP & LSG

/
are the same. The TBOP is in situ promotion of scale and

fhe promoted official got the benefit of upgraded scale

of pay'working in lower post,.

5. That with regard to the statement made in
paragraph 4.3 of the instant application the Respondents
beg to state that the applicant was again financially

-

upgraded vide No. B/A-9/Ch-1I dtd.30.11.95 in the pay

Contd...P/-
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scale of Rs.5000-175-8000 under BCR-Scheme w.e.f. 1.1.95

after completion of 26 vears qualifying service. His
promotion was to HSG-I1 scale of pay; not HSG-1I cadre.

The applicant was working as Acctp. Barpeta HO in Pa
-—

~cadre post before getting financial upgradation to HSG-

-

I1 scale or after HSG~I1 scale giso. The PA cadre post

is lower than LSG and HSG-II cadre.

ey

A copy of the order dtd. 306.1.95 is annexed

is annexed herewith as Annexure - E,

6. . That with regard to the statement made in
paragraph 4.4 of the instant application " the Respon-
dents beg to state that after giving financial benefit

under BCR Scheme the applicant was ordered to officiate

as PRI (Norm based LSG Post) at Barpeta H.0. and ther-~

eafter he was asked to work as APM, Accounts (Norm based
HSG-11 Post), Barpeta H.0. on purely,tgmporary basis as
there was shortage of regulaqu promoted staff in norm
based LSG and HSG-1I cadre. It did not mean fhat thé
applicant' was entitie for regular promotion in norm
based LSG/HSG-II and HSG-I post. The norm based LSG/HSG-
I1 offigials are only to hold norm based LSG/HSG-11
post. But due to vacancy, the official was ordereé for

different period to officials in LSG/HSG-11 post as for

temporary arrangement.

Contd,..P/-
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7. : That with regard to the statement made in

paragraph 4.5 of the instant application the Respon-

dents beg to state that as there was shortage of regu-~

darly promotion staff in HSG-II and HSG-1 cadre, the

applicant was ordered to officiate as Postmaster {HSG-
1), Bappeta HO'Purely on temporary/adhoc baéis vide this
office memo No.B-340 dtd. 10.3.66 and when he approved
in LSG(Norm based) caﬁre, he was posted permanently as
APM (General), Barpeta HO (Norm Based LSG Post) vide
this office memo No. B/A-60 dtd. 20.2.07 and where he
joined on 23.2.07 without any objection. The applicant
is neither a HSG-II nor HSG-I without any dbjection. The
applicant is neither a HSG-II nor HSG-I official. But in
practical purpose, he is equivalent to a regularly
promoted HSG-II Official. Clearly two class of officials
exist one the class of regularly promoted LSG officials
and the other one are those whd have the covered as part
of the TBOP/BCR schemes. The differential between a
regularly promoted LSG/HSG-IT1 official and a TBOP/BCR
official is that LSG/HSG-1I promotion are against norm
based posts whilé TBOP/BCR are in the form of a relief
against stagnation. /oq% <f A ol Lolafisk /0.3.0¢

Ooa BRANEXURE — F')

8. That with regard to the statement made in
paragréph 4.6 of the instant application the Respon-
dents beg to state that as per the Department of Posts

(Selection Grade Posts) Recruit (Department) Rules 2002

~

Contd. ..P/-
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published in the Gazette of India did 24.01.2002 &
Directorate New pelhi letter No.‘137710/96-APB—II dtd.
28.1.2003 and conveyed by CO/GH vide letter No.
Staff/13-25/Corr dtd. 5.3.2002 & 19.2.03{ 33.34% of
vaqanc%es to the filled up on the basis of seiecfion cum
-seniority through DPC and_remainin; 66.66% vacancies to
be filled up_through examination. There are 5 norm based

LSG posts are available in this Division., As such, 2

posts comes against 33.34% quota. )

it is fact that no Departmental Promotion

Committee was 'held during the year 2004 to 2005 for

‘bromotion to LSG due to some unavoidable ‘reasons. In
this connection, it is also mentioned-that DPC is gener-

ally held during the month from May to October Sf every

year, The\ matter of promotion to LSG cadre came. to

Circle level W.e.f. 30.5.06.

. If DPC would have been held during the vear

2004 to 2005 then the name of the applicant would have

not been selected as there were moré senior official at

that time as mentioned below: ' '

S1.No. Senior most official Date of entry Date of

_Superannuation
1. Harimal Bhuyan , 21.3.66 ‘ . 28,2.2007
2. Bipin Barman 21.3.66.  31.3.2007
3. Sarat Ch. Barman 27.8.68 31.7.2007
4. Hiranmay Kakati 28.8.68 130. 10. 2008

If DPC for notional promotion would have been

“held in 2004 & 2005, then the officials at S1. No.1 & 2

Contd...P/-
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would have got preference first against 2 vacancy of
33.34% quota. Meanwhile the LSG have become Circle Cadre
w.e.f. 30.5.06 and immediately the applicant got promo-

tion to LSG Cadre w.e.f.30.2.2007.

On the other hand, the respondent No.4 got'

promotion to LSG w.e.f. 25.10.04. That the respondent

No.4 joined in Deptt. On 15.10.93 i.e. later than the

" applicant is not a matter. The respondent being eligible

to appear in Deptl. examination for promotion to LSG
(66.66% quota) became qualified and accordingly got the
promotion to LSG cadre w.e.f. 25.10.04 which was earlier

than thg 1LSG promotioﬁ of the applicant.

Copies of Dte’s letter No. 137-10/96-SPB-11
dtd. 28.01.2003 CO's letter No. Staff/13-
25/Corr dtd. 19.2.03 & the Gazette Notifica-
tion dtd. 24.01.02 are annexed herewith' as

Annexure - G. H & 1.

9, That with regard to the statement made in
pgragraph 4.7 of the instant application the Respon-
dents beg to state that £hough the applicant mentioned
that the pay scale, nature of duties and responsibili-
ties of officer are same in TBOP scheme and Norm Based
LSG but difference is clear that TBOP is only financial
upgradafion and LSG is promotion in grade. As such the
matter of promotion to the cadre of LSG came to office

of CPMG, Assam Circle, Guwahati w.e.f. 30.5.06 80 no

Contd..,.P/-
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‘cadre of Norm Based LSG prior to 2001.

Pl

10. That with regard to the statement made in
paragraph 4.8 of the instant application the Respon-

dents beg to state that the applicant himself claimed

-that he got his regular pr0motioh to;the stage of HSG-1I

in the scale of Rs.5000-8000 w.e.f. 1.1,95, in fact the
applicant was promotéd under BCR sgcheme and promoted to
HSG- II cadre purely on adhoc and temporary basxs Though
the pay scale is same it does not mean that post of HSG—”

11 and BCR scheme is same as claimed by the applicant.

11, That with regard to the statement made in
paragraph 4.9 of the 1nstant application the Respondents
beg to state that the applicant received his financial
upgradation w.e.f. 1.1.95 not HSG—II in the pay scale of
Rs.5000-8000/-Md. Rahim Uddin Ahmed though joined in the
service in the year 1893, he bassed the LSG Examination
2004 and Joxned in the.1LSG Grade on 25. 10.2004. But the
applicant was promoted to LSG grade by DPC on 2007 and
Joined in LSG cadre post on 20.2.07 therefore this it is
clear that the‘applicant is junior thanrrespondent No. 4,
- ,
12; That with regard to the statement made in
paragraph 4.10 of the instant application the Respon~

dents beg to state that the present status of the appli-

~cant was APM (G), Barpeta HO though he was promoted to

Contd...P/~
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officidte as Postmaster, Barpeta HO due to éhortage of

HSG-II/HSG-1 official in the Division.

13.- That with - regard to the statement made in
paragraph 4.11 of the instant applicafion the Reépon—
dents beg to state that the hppliéant.was ordered to
revert from the officiating arrangemenf i.e. from the
post of Postmaster; Barpeta HO to the post - of Asstt.
Postmaster (A/Cs) (officiating HSG-11) as he got LSG
promotion from his after existing post of APM (G),
Barpeta HO. l

-

14. That with regard to the statement made in
ﬁaragraph 4.12 of the inst;nt application the Respon-
dents beg to state that the iﬁterpreted the cadre promo-
tipn ané financial upgradation to be came meéming again
and .again, so he realisged that by acquiring ﬁhe BCR
upgradation on 1.1.95 he got the promotion of HSG-11,
the conception wasg purely wrong. As such his bargaining

to make him senior to respondent No.4 is quite baseless.

-

-

15. That with regard 'to the statement wmade in
paragraph 4,13,4.14 and 4.15 of the instant application

the Respondents have no comment.

/

16, That with regard to the statement - made jn
. !
paragraph 4.16 of the instant application the Respon-

dents beg to state that norm based LSG cadre came to

Contd...P/-
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effect from 2002 hence the promotion under LSG cadre in
respect of the applicant does not arise prior to 1.1.95
as claimed by the applicant. As such no mistake was done
by the department by issuing the ordgr dated 20.2.07 in

respect of the applicantu

17.  That with regard to the statement made in
paragraph 5.1 of the instant application the Reépondents
beg to state that from the above paras it is clear that
the orders’issued by this office dated 20.2.07 and dated
2.7.2007 in order. |

18. | That with regard to the statement maqe in
paragraph 5.2 of the instant application the Respondents
have no comment.

19, -That with regard to the statement made in
paragraph 5.3, 5.4, 5.5 and 5.6 of the instant applica-
tion the Respondents beg to state that the reépqndenté
have already stated above paragraphs. The respondeht
further beg to state that ail the orders issuéd by the
department in respect of the applicant found in order
not violating any Rules of the Department. Further the
respondents beg to state that the grounqé setforth by
the applicant in the insﬁant application are not good
grounds and also not tenable in law as well as on facts
and as such the instant application is 1liable to be

dismissed.

Contd...P/-
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20. That with regard to the statement made in

paragraph 6,7 and 8 of the instant application the

Respondents have no comment. R
“»
- 21. That with regard to the statement 'made in

paragraphs 8¢ of the insfant application the Respondents
beg to state that the claim of the applicant is illegal
and illfounded and far that the claimants are not enti-
tled to get any ihterim relief.

22. ‘ That the Respondents submit that the instant
origina} application has no merif and for that the same

is liable to be dismissed.

QMWW 3;'[&.\’“-57&1
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AL
aged about(gyears, R/o /00‘6 ‘4/ ﬁd/()cng../q

District .wﬂdY;ﬁR;T... and competent officer’ of the
ansﬁering respondents, do hereby verify that the state-
ment made in paras 9. 4 ¢ 9;_ 22 . are trﬁg
to my knowledge and those made in paras , ff;g‘g

being matters of record are tfue to my information

. derived therefrom which I believe to be true and the

rests are my humble submission  before this Hon'ble

’P

Trlbunglucm~o¢ 3 hiae4

Z ' And I sign this verification on this 3 Eﬁ'day

of ‘921*;“f7 2008 at Guwahati.

‘Ais {
‘ s/ drher3q
. vy aUNPS W Gy
WOr twert- sz
of Post Offices -

Sign

aisibard Barpets Chvi
Nalbarl-781228
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Gus . ehDeparfment of Posts = India
— OIGCE G The STPat of Post offices: Nalbari Bat
*Nalbari-781 335,

Peta Division

NO: BIA-13/ChAV Date: 12-08-2004
The following transfer and

posting order has been issued in the interest of
services to have immediate offect. e :

18l ‘| Name of Officials - Present placc' of - | Place where | Remarks
no , working transferred -
1 |Smt Nilima Devi PA, BapetaRd. | SPM, Bampeta | Vico Md. Azmat
. MDG Bazar SO Ali Ahmed tfd.
2. Md. Azamat Ali Ahmed SI'NI, Barpeta SPM, Santinagar | Vice Md. Rahim
' : Bazar SO - SO Uddin Ahmed tfd
3. | Md. Rahimi Uddin Ahmed SPM, Santinagar | PRI(P), Barpeta | On promotion to
SO HO LSG grade.
4. | St Ratan Roy Oflg SDI(P), APM, Nalbari On promotion to
il Nalbari (k) HO - . [LSGgade.

SL.No. 1 will move first to cﬂ"c_d the chain and will not get any TAZTP,

Note: This office memo of event no. did 06-07-04 ordering Smt, Nilima Devi, PA;
Barpeta Rd, MDG s hereby teeated as cancelled. '

. M. Rahim Uddin Aluned, besides perfuring the dutics of PRIP), qupclnll'lo,
he will also perform as Supervisor in §O, '513/ RI/MIS/ T1D / PPF and also other duties of
cimergent nature at any tinie as entrusted by the PM, Barpeta HO, :

A

(S.Das)
Supdt.of Post Offices _
Nalbari Darpeta Division .
Copt to- - : Nalbari-78133 5.
“—k—~Officials concemed.
2.

The PM, Barpeta/Nalbari HO for information and necessary action.

3. The SPM, Barpeta Rd.MD(/Barpeta Bazar/Santinagar for information- and
'necessary action. '

4. PFs.
5. Acctt., D.O., Nalbari,
6. OC

I_&ESM{\ L
Supdt.of Post Offices™

Nalbari Barpeta Dn., Natbari.
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. DEPARTMENT OF POSTS;JNDIA m\o’*
Office of the Supenntendenl of Post Offices :: Nelbari Barpeta Dmslon \0 .
w28 Nalber- 781335 o\
No. B/A-60 - - | Dated ot Nalbari the 36-02-07

“.- Lo

In El’ursuanqe of é.ﬁ)"S‘]GH} memo ne:*Staff/13-25/P0sf06 dtd. 09-02-07 the .
following PA(PO) are aEproved for promotion to the cadre of LSG (Norm based ) in the Scale of '
Rs. 4500-125-7000 with effect from the data of assumption of charge . The officlals on promotlon :
to LSG cadre are posted In the Posts ( LSG ) as shown again each.

1 ’

___PART-A
S -] Name of the Official | Present place of working | Office where posted | Remarks
- | No : _ on promotion

1. 1 Sri Bipin Ch. Barman | SPM, Ghograpar SO APM (G) Nalbar-HO | Terminating
- | | .| temporary ;
L - arrangement .
2. | Sri Harimal Bhuyan | SPM Sarthebari SO SPM (LSG), ThuSO | ... O.... !
3 | Sri Sarat Ch.Barman | PA Nalbari HO APM (A/Cs & Malls) o |

ﬁ , ) Nalbarl HO p10:d0..e ‘

4 | S Hiranmoy Kakati | Offtg. APM(A/Cs) APM (G),Barpeta HO | .....do.... L//

] Barpeta HO . _

~ In pursuance of Dte’s New Delhi letter no. 4-16/2002-SPB-11, dtd 15.04.05 & No.
'-137-42/2002-SPB -II dtd 13.07.05, HSG-I posts are to be fllled up amongst regular HSG-11 3
officlals I,e those who have been appolnted on regular basls amongst HSG-II norm based posts in .
the circle after observing the Instructions relating to DPC.TBOP/BCR scheme Is only financlal !
upgradation. HSG-II norm based posts are to be fllled up by regular LSG officials as per rules. If - '
~any officlals decilnes jolning against norm based LSG posts, he cannot clalm for
?ostlng/promotton ln the LSG cadre, HSG-II cadre, and subsequent promotion to HSG-1 cadre in
uture g
On assumption in the new assignment, Sri Hiranmay Kakati will also officlate as
Postmaster (HSG-I), Barpeta HO purely on temporary basis In addition .to his own duties. The
arrangement for the post of APM(Ajcs), Barpeta HO will be made separately.

PARI-B
Consequent upon promotion/posting of officlels at Part-A above, the following
transfer/posting orders are Issued to have Immediate effect. _

Sl | Nama of the Officlal | Present place of | Offlce where | Remarks_
No 3., | Working posted il
1. | S lejendra Nath | Offg. SPM, Tihu PA, Nalbari HO Vice vacant post.
Talukder . =% . 1 SO '
2. | Sri Harish Ch. Sarma | Offg. APM(G) PA, Barpetz HO Vice vacant post.
L Barpeta HO :
3. | Sri Santosh Kr. Offg. APM(A/Cs & | PA, Nalbarl HO Vice vacant post.
Sarma : Mails), Nalbarl HO ' )
4. | Svl Srikanta Barman | Offg. APM(G) PA, Nalbarl HO Vice vacant post till recelpt
Naibari HO of posting order on
¢ ' promation to LSG cadro
: , from Guwahati Dn
Gty s¥et o situnse \,J_ o e
Ceéf;r‘a‘i Acmiistoaiine Toabunal ) ‘)’\{%
in . (B. l[‘l
o grrmeenn Superln’oendent of Pgst Offices
,-;. SR . Nalbari Barpeta Division o
ﬂ'erTaTa"'T s 17T Nalbarlv781335
: l G\!Wmhat! BenCh " el

3 ' . .. g ~



r{'s./

1-8.  The offictals concerned. : S

9. The PM, Nalbari HO for Information. He will depute one PA of his offica to
relieve Sri Bipln Ch, Barman, SPM Ghograpar SO immediately. , '

10.  The PM, Barpeta HO for Information. He will depute one PA of his office to
relieve Sri Harimal Bhuyan, SPM, Sarthebari SO Immedately.

11 The Chief PMG(Staff), Assam Circle, Guwahati-1 w.r.t. above,
12-14. The SPM, Tihu/Sarthebarl/Ghograpar SO for information and ri/a.
15-22. PFs,

- 23, he Acctt, D. O. Nalbarl,
] \/Mizs/gclsmre. | |
. | . )

remsrnmemmn === QU perintefident of Post Offices
“&3?14 gt e @ fawd® Nalbari Barpeta Diviston
Contral Acmiuistiative Trbuual Nalbari-781335
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Department of Posts::India
- Office of the Chlef Postmaster General
‘ Assam Circle::Guwahatl

No.Staff/2:27/2001

To_. . //_\ '

Dated at Guwahatl the June 25, 2007

o o e
= * The Supdt. of Post Offices o

Cent;al AClynist cajye Titbung]
- Nalbari-Barpeta Division ' '

Nalbari ~ 781 335.

i~ 4Finn
. Emfﬁ :éiw,;-?w |
- fivbject:- Arrangement in the post of Postmaster (HSG-1), Barpeta 1§0. - S Tt ﬁ
ChMe T “our letter No.B/A-19/Ch-1II dated 12.6.2007.

eD
"~ HO may be Immedately handed over to Sti Rahim Uddin Ahmed as h

- Sri-Hiranmoy Kakati be completed and necessary actf
Inall respect reparted to this office Immediately.

R o | C TR Ciomaass
é@y . : o §§%Dlrector(NC\:PD.

»
.

The DPS(HQ), Assam Circle, Guwahati has instructed that th

e charge of Postmaster, Barpeta
e Is senior In the LSG Gradation

List to Sri Hiranmoy Kakati, Further action may be taken accordingly at your' end and compliance

reported immediately, - - .
The DPS(HQ), Assam Circle, Guwahatl has also Instructed that departmental inquiry against |

on taken accordingly and compliance complele

For Chief Postmaster General
Assam Clrcle, Guwahali-781001
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v D] l’zU{lh'lLNI Ul' ]’Ubl.‘) INDIA
J-Q! Office of: Ihu Supcrm(cndcm of Post Of ﬁces Nalbart Barpeta Division,Nalbari

No. B/A- 19/C11-1[I L | Dated at Nafbari the 02-07-2007.

In pursuance of CO, Guwahali's memo No. Stall72-27/2001 did 25-06-07,
the following mmnpunull i the post of l’nulm.m(u(llb(x B, Barpota HO s made 1o
have inecdiater ellect. ferniinating the temporary a: mgcmcnl made by this olfice vide
memo ol even no. did 20-02-07, 20-03-07 and 17-04-07. '
1 .
(1) SUR.llumuddm Ahmcd senior most LSG (norn based) ullu_ml & ofliciating,
DPM. (II.S(_: -II), Borpota 11O is ordered o work ns Postmasler (HSG-1), Bavpeta
- FIO purely on adhoe & lunpm.uy bagiy Lor a period not excecding -l(lmn) months

or il regular ammgcmunl 13 made whichever iy carlier.

lhu following, order is also issued in (e interest of service in partial
maodificption of, llus office memo of even no. dtd 20-03-07 and 17-04-07 {0 have
immediate cﬂ"cc

(1) Sri lhmnmuy l\.ll(.\h 1.8G (nonn h.ucd)oﬂ\u.ll & olliciating Postiaster
(H5G-1), Barpeta 11O on being relieved by Sri- Rahimudding Ahmed  will
work as APM (A/Cs) (JSG- 1), Barpeta T on purely adhoc & lunpnmw
* basis for s period siol exceeding 4(four) months or il regular mrangemienl i

made whmhcvel 15 carlier.

(i) Sri Dilip Kz Haloi, Acctt. Barpeta IO & ofliciating APM(A/Cs)(F1SG-11) will
worlc as DPI\I (IIS(J -1, Barpeta 130 on purcly adhoc & Iunpm.uy basis for a
period nol excooding 4(four) months - or till egular arrangement is mnde
whmhcvm is eatlici and on the condition that he will draw pay and allowances of
LSG Ld(lr‘. during the said period.

Ilm posting of the above ollicials in HSC: I and TISG-IT cadre on adhoc
basis  will not l)CHlOW upon them any right or claim what 80 ever for regular appointment
in (he said post. The p()snng of above oflicials on adhoe basis is liable 1o be terminated al
any {une wuhout dsmglmxg any reason. The service rendered on adhoc basis will not
count for the purpuse of regular promotion 1o the higher cadre for seniority in lhc g

grade.
Rc]cv:ml clinge reporls may be sent 1o all concered.
. ' e ( D Dihingia)
" o . , Superintendent ol Post Offices
Nalbari Barpeta Division
' Nalbari-781335.
Copy to:- ' ' ' O/C_/
i-3.  The oflicials concerned. :
4, The Chiel PMG (Stafl), Assam Circle, Guwabati for information and n/a.
T “or An approval to this local arrangement is solicited. > :
R ﬁ* AR 1\ “:1: m'::,,lﬂlm lt’l!\l Barpeta IO (or uduﬁm\lmn and n/a. [\
Cential Aumiiite: 6-8. 17 of the officials. e —
eron f\;.,?. DC/Spare. Supurinlcml{ll of Pogl Oflices
B ) R P Nalbari Barpeta Division
n-nzm”t 2 m.ﬁ; | . Nalbari-781335.
l buWahdti gench _ Q/ C—
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; . DEPARTMENT OF POSTS:INDIA
" & of the Supemntendcnt of Post offices, Nalbari Barpeta Dlvmwn
g . Nalbari-781335. .

\ Dated at Nalbari the 10-03-06.

/
Al

]
Whmbas, Md Mahboob AlifiPostmaster, Bmpola 1L.O. is under medical
trcatmentigmd mpoﬂ.ed gick for 40 days W, If 05-03-06, therefore the fullowmg order iy

issued to fuwc unmedtatc eﬁcct : !5

'

Sn Himmoy Kakati,~ M’M(A/Ls), Barpeta 110, wxll ofliciate as’ PM

Barpots LIO tompornrily il joining of M. Mahbnub Ali terminating tho present

.urangcm;;nt '

Sﬂ‘Kakau will plcase look aftcr thc wosk of APM(A/(‘s), Barpcta HO
dumng lns oﬂioiatmg period. : . ; ;

‘ l. i

!
\
!
\
)

(B eragi)
N , _ Supcnnwndcnt ol Post Oftices
Ao o NaibanBarpota Division
B \ Nalbqn—781335 '

.. 1. Sri Mahesh Ch. Barman, offtg. Postmaster, Barpcta 1.O. for inl‘t)nnatioxy.
v - and n/a.
12 St Hiranmoy Kakati, APM(A/CS), Barpetn HO for information .md
W nocessary action. ,
. 3. Tho PM, Barpeta HO for information.

\_-—4-5.P/Fs

7 OC '

i T TS ‘—i"‘"‘"..‘

SR : ‘iupednlcndcnl of| P
o, : ‘ a Division
’ : . Nalbarl-781335.

Smagal T
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SUBJECT: Introduction of Fast T rack Promotion to fitl up LbL7ilbb i1 ponts

F>I=Z‘

Al

{

1. All Pr.

-

No.137-10/96-8PD-H

Government ol India

Ministry of Cothmunications & IT

Department of Posts

Dak Bhavan, Sansad Mary
Dated at New Delhi the

Chiefl Postinnsters General
2. All Chicl Postimasters General

3. All Postmasters General -

4. Controller, Foreign Mails, Mumbai

=40~

018

A
@ %WM\:M G’

———
RSN —

———

Central Acnumisiral

,mrﬁ A et
Guw sheld Eon wch

E! ;ﬁ“—l Qﬂihfvw: wfgquxd
ive Tnbuua_l

in PO&RMS Olffices-Amendment to Reeruitinent Rules.

Str/Madam., %

'i“"‘

I'am directed to refer to this Departinent’s letter of even number dated

11.2.2002 on the above subject.

A copy. of the revised- Recruitment Rules for
LSG/llb(.: Il Poats in POGRMS Offices notified in the Gazette of India on 7.2, 2002
{orwarded Lo Heads of all Circles by letter dated 19.2.2002. A numbser of Cireles
¢ vought clurifications relating to the Fast Track Promotion
connccted inaucs,

Scheme and other

The pointa raised by the various Circles are clarvilicd as under;

Bll
No.

Points raised

Clarification

1.

LSG Dbeing a divisional
cadre, in the absence of
Circle seniority list for the
feeder cadre, how to
convene the DPC at Circle
level for promotion to LSG,

As LSG is a Divisional cadre, there ias no need of
preparing any Circle semonty liat for promotion
to LSG. As rcgards promotion to  HSG.II
Thstructions contained in this Dcpartmcnt letter
No.6-19/82-SPB.Il dated 13-03-86 and 02-06-
86 may be followed.

2,

Since

LSG/HSG-Il "posts
were filled up by posting

according to
Divisional/Regional
seniority -respectively,

whether all the posts filled
up by posting ¢an now be
filled up by promotion by
seniority cuin fitness basis.

LSG and HSG-II posts thal arosc alter

Vacancies in norm-based LSG and 11SG-ii’ poqla
which existed pror to the notilicntion of the
revised Recruitment Rules may be filled up
notionally in terins of the relevant Recruitiment

Rules as cnvisaged in  the instructions
contained in the Departinent’s letter No.4-
16/2002-5PB3.11 dated  12-11-02. Vacancian in

the
notiflication of the revised Recruitinent Rules on
7.2.2002 will be filled up in terms of the

provisions of the revised Recruitinent Rules

3.

Whether all the vacancics
in  LSG/USG-1I nvailable
prior Lo the date of issue of
nmendment of Recruitiment
Rules can be Tilled up now
by scniority  cum fitneas
wiLhouL uny appor lioning of

Clarification given against item No.2 nbove mny
be referred to.




-’;27/

Service condition has been

stipulated for promotion to
HS6-IT from LSG. Since all
the vacancies were filled up
by posting only, how the
services in L5G is to be
reckoned.,

Instl dctibﬁ's "céﬁlitoir-)cd inthis Dcporhncnt'a

No.4-16/2002-SPB.IT dated 12-11-2002 mery
referred to. Clarification glven ogmmf item Ne
above is also relevant.

Somc_of the LS6 norm based
posts are already manned by
curlil'c't‘ LS6 1/3 & 2/3 quota
officials. After Issue of
order no. 137-55/96-5P8-11
dated 28.7.99, the norm
based LSG and HSG-11 posts
were filled uwp by BCR
officials who have not been
proinoted to LS6/HS6-11
through DPC. Tt
clar'i'ﬂcaiiOn whether the
nérm based posts which are
plc_.rmly manned by BCR
officidls are to be treated a3
filléd up or vacant.

needs

Instructions contained in this Department's lett
No.4-16/2002-5PB.11 dated 12-11-02 may
followed.

2

- \
gy wmn e wignag
Central Acmisistrative Tiibunal

UTTETEY 24 T9NT
Guwsahati Bench J

thhcr these amendments

" to Rccu uitment Rules will be

opplu_:ablc to SBCO staff.

Amendmznts to Recruitment Rulcs are
applicable to SBCO staff as Recruitment R
for156 and HS6-I1 posts in Post Offices
RMS offices only have been amended.

In ‘tespect of HS6-I1 the
conidition’ of eligibility for
protiiotion through seniority-
cum-fitness is shown 10
years service in L56 and for
sclection through aptitude
1cst B years in LSG. It is not
clear whether L5G means
rcgular L 56 sclected ogainst
erstwhile 1/3 or 2/3 quotaor
also those in TBOP/BCR
working against norm based
LSG6/HS6-11 posts.

As per the instructions contained  in
Department 's letter No.4-16/2002- SpPB- II de
12" November, 2002, norm based LS6/HS(
posts are to be filled up notionally in terms of
relevant Recruitment Rules from the yeor v
the norm bated promotions have not been car
out. Notional senlority in'LSG may be taken
account Tor reckaning eligibility for HS6-11.




In 1h:*ccr*uif{ncr1t rulc;j;;
laid down that PA/SA having
not  'ss that 16 years of
service  are cligible for
conslderation for promotion
against 1/3 LS6 norm based
posts. There is no maximum
service limit prescribed in
the Recruitment, Rules. BCR
officials  can also claim
ogainst these  posts,
Otherwise, they will have to
work as Postal. Assistant
under the supervision of LS6
supervisor drawing less pay
scale, '

'rcsponsibllitfcs

Most of the PA/SA having 16
years  of  service ~ are
premoted to LS6 grade
under TBOP scheme.
Whether selection of such
officlalt against 'su;‘:{cr‘visory
L56  posts  will'™ involye
1'ransfcr/pIaccmcn"t,f:only or
involve higher
warranting
fixation of pay and benefit

10.

“introduction
Recruitment Rules.

Cn introduction  of
TBOP/BCR  schermes  1the
posts of A/Cs line had lost
its entity. It is not known as
to how the posts-of Apm
(A/Cs) will be filled up on
of

R

ereas

BCR is o;i;'_c;-financia} upgrcﬂxgd;i;;{ glvcnw}
LS6 is a sanctioned codre. In future only service
rendered in LSG including national service in LSG
will be reckoned for promotion to HS6-11. In view
of this an official who has been given BCR scale’|
and who has not been formally appointed to L56

| HSG-1T and HS6-1 when vacancies

under FR 22 (1) (@) ().

new .

may be given The option for being considered for
promotion to L.SG. If he declines appaintment In
LS6 he will not be considered for promotion to
arise in these

grades. .

Selection of TBOP/BCR officials for LS6 norm
based posts is to be treated as placement,
Benefit of fixation of pay under FR 22 will not be
admissible.

The  financial benefit allowed under the
TBOP/BCR scheme shall be final and no . pay
fixation benefit shall occrue at the time of
rz_qular promotion i.e. posting against a functional
post in LSG, '

i\t
;

APM (A/Cs) posts are to be treated
based LS6 posts and are to be filled up
from among PAs/SAs who have qualified
RMS Accountant examination.

e

as norm
sfl‘icHy
in PO &

q “»T,iTﬂ’-"‘f'iq‘

a;:ji Laistiative Tripunal
Ceontral Acmnistia
en
Fmatth
- AETET
F1ETEl 7, 174NE
.4 Bench .

Guwvsiie




According 1o . recruitment
rules of HS6-I posts, HS6-
IT officlals having. three
years of regular service are

|-¢ligible for consideration for |

promotion to, HS56-1. The
HS56-11 posts are now being

manned by HS6-II (BCR)|

officials in  order of
seniority. As contained in
Recruitment Rules under
consideration . minimum
service condition-in LS6 has
been prescribed ~ for
promoation to - HS6-11.
Therefore, it will take a
couple of years for such
HS6-I1 officials posted on
regular bosi;i " to become

| eligible for ‘promotion to
HSG-I. It needs clarification

whether  during this
transitional period HS6-1
posts could continue to be

| filled up from amongst the

officials promoted to H56-
IT under BCR scheme.

Instructions contained in this chporitmcnt's;-le't-,f - ,
No.4-16/2002-5PB.I1 dated 12-11-2002 nay be |
referred to. ' v

- )

-

ET)

Whether officials promoted
under BCR will rank en bloc
senior to those promoted to
HSG-11 under new
recruitment rules, Position
regarding inter:se-seniority
of BCR officlals working in
HS6-I1 grade since 1.10.91
and those to be recruited
now also nceds clarification.

Those officiala who were promoted to HS6-11
ogainst norm based posts by following the
provisions of the Recruitment Rules before
introduction of BCR scheme will rank en bloc
senior to those who were placed in BCR ‘scale.
Officlals who were given BCR scale and promoted
ogainst norm-based H56-IL after the selection
process as per the recruitment rules for HSG6-11
posts as directed in this Departmenf's letter No.
4-16/2002-5PB.11 dated 12-11-2002 may be
ranked senior to those who are to be promoted in
future in terms of the provisions of the revised
Recruitment Rules.

~ L
S DR FEN SRS T
Cential Acmiuistrative Tribunal
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" | There wlll be two categories
of‘ LS6'  officlals, those
recrulted under recruitment |
rules and ‘those promoted
tllldCl . 18P Whether
offic." ‘d”f ‘both  these
cufcgorle.: would be eligible
for pr'omohon “under the

sclection-cum- seniority basis.

and if so0;. how the inter-se-
seniority ‘is to be fixed and

what should be the ratio to.

be mamfomcd between these

"| two categomcs for promotion

to HSG-1T.+

This situanon will not arisc |f the instructions '
contulned In letter No, 4-16/2002-5pPB.11 datcd
12 11-2002 are followcd

Pyt e minig g prng

N G 3 v{y v{qu o7

Ceavial Acmurisirative Tribenal

4 qEnrE saads
B  Gurweihiet: Bench _

14,

Hitherto | ;pqshng to norm
based LS6 "posts was not
done by selection by bpC,
Since no official was posted
to L56 post on regular basis,
there will not be eligible
officials for both 33.34%
and 66.66% for promotion to
HSG-11, Hencc this condition
needs- be - -relaxed for
Immediate Implemcntohon of

the scheme.

16,

At preseént ' PO& RMS |
accountants.in BCR or TBOP

|are being. posted as APM

(A/C3)/ AHRO (A/Cs).
Whether same procedure is
to be followcd or any official
who has -been promoted
underfast track scheme can
be posted Ih these _posts
irr cspcchvc of whether he is
a qualified accountarit or not.
If only qualified accountants
are to be posted it may be
intimated whether all such
norm-based posts are to be
kept out of ‘purview of fast

Instructions contalned in this Dcpar!menf s cher
No.4-16/2002-5PB.11 dated 12-11-2002° may be

referred to.

For manning 1hcsc posts, offlcials promotcd to
LS6 having Accounts quahf:cotaons may be
considered.

track promotioh scheme.

u;(
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It s presumed DPC is 1o be
held on chional basis (slnce
in recruitment rules it

stated ;tha?. DPC is to bc “
| convened. by PM6). '

,ncccssary to hold DPC meetings at Circlc level.

Slncc HS6-I01 . is a circle codre, it will be:

17

.clerical .

At prcscm‘ no circle/regional -
‘officials In’
Ie is available.
_ Since . selection 1o 3‘3.347'9"
156

scnlorHy of -
codrc

56 is:.on the basis of
selectlon-cum=seniority, it is
prcsumcd that the seniority

1o be followed l2 the Circle | -
" | /Reglonal seniority and as
| such - 31@,’
| senior ny list of PAs/TBOP

circle/regional

PAs is to be mmntamcd The
criterla’of fixing inter-se-
senlority of TBOP and LS6
offlclals who passed the
merit - exam . need be
clorlflcd '

"1hou to be promoted to LS6. under Fast Track |

is only a financial upgrodcmon and does not

The qucshon of fixation of interse umorlfy of-
.whcme ad TBOP officials will not arise as TBOP

constitute a separate codre

Ffte worafis afeau
Central Acminisirative Tribupal

‘or-r-.-'“""
LI

5

qrIETEt LN

i G oo ich
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18.

Senior BCR

to HSG:L.

officials who
were not promofcd to H56-
1T ogalnsf norm-based posts
are not eligible for promotion |

Instructicns contained in lé-tfcr‘ No. 4-16/20Q02-

SPB.IT dated 12-11-2002 may be referred to.

19.

As  per.  syllabus  for
promotion to HS56-11 grade,
50 morks are allowed for
record. of service, It is
pr csumcd that the DOPC
consiltutcd has to assess
the ACRs ‘of the officlals and

allot the marks {out of 50)

which will be added to the
| marks secured in paper-1 and

papcr'lI_. to arrive ot the

This Iz confirmed.

aggregale marks.
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At prc;'eﬁt: 20% of the posts

20. There will be no reservation for Accounts line
are reserved for Accourits | officlalz In Fast Trock Promotion Scheme.
line officials in RMS for
promotion "t HS6-II.

Whether :similar reservation | -

also exists under fast trock

promotion scheme both in

L56 and H56- IT ond HS6-I

_posts, L ‘ .

21, 11t s prcsumcd that only Clamflcaﬂon given ogojnst items Nos4 B and 11 |
officials promofcd to L56| may be referred to. The official promoted to
under scnuorlfy cum fitness [ LS6/HSG-IT by the DPC either substantively or
quota /after qu_allfying merit notlonally with required Icngth of service will be
exam are eligible for | eligible for consideration for promoflon to next
promotion; to | HSG-II and higher grade.

H56-1 ~and- - TBOP/BCR
officials ' cannot be
consider cd for promotion to
. HSG II and H56-1, . o ,

22. | It is not mentioned whethers Examination for promotion to LS6 will be with the
depar tmental tierit éxam and | aid of - books (for papers PO gquide & Postal
aptitude . test for LS6 and | Manuals III, 1V, V, VI, VII and Financial Hand
HSG-11 uri: with the cid of | Boak) and the test for promotion to H56. II will
books or without books. be without aid of books.

23, | The ordc;s do not mdzcatc Answer scripts will be evaluotcd by group
the.level of officers (Group A(JTS/5TS) and JAG. offlccrs
B/Gloup A/JAG etc.) who
are to cvoluotc the answer |
scripts.
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' Forb chglblluiy for promotion Clarification given ogamst itcm nos. 4 and 5 1t
/ - | to HS6-11 posts.on selection | be referred to. The length of service in !
curiv seniority, officials have | relevant grode including nohonol service should
IREE put I not less than 10 | consldered. o ?
years of “régular service in
thé.  Selection gradc .
whereas for promofion by | - B
means of an optitude test
‘the eligibility criteria is that

o .
Thcsofflclals have to put in 5 f‘* ot oo 9 {.,“.m
not: less than B years of | - Central AGmINSITAGVE Tribunal
:cgulor gervice. In norm

boscd Lower Selection Grade _ 3 A.—-r~'.--“f"-

'Post" Thus apart from the
lendth of service, there Is
difference ‘between  the
cligubllsfy criteria. It s
presumed that the 10 years
critéria for promotion on the
b?sls of selection cum
scrilorily Is not necessarlly in
‘norm based L56 posts bi but an
| official- who has put in 10|
' ycms of  service in
LS6/TBOP Grade, le. TBOP
is ‘cllglblc for consideration
for promotion to the . grade.

‘ n-ﬂﬂgﬁ #1493
PRV gench

25, | Whllc promoting for the Such Instances may not arige In  view
| cudl ¢ based HS6-11 posts, | clarification given against item nos. 4 and 5.

'If may nof ‘be possible to get ‘
-OfflClOlS in LSG having 100
ycms of service. This is
bccau3c no DPC for L5G was
hcld or posts of TOOP were
e c.ol_u.idcn cd a3 as qood us LS 6.

Yours faithfu

g"\—h

m
(R SRINIVASA

ASSIST/\NT DIREC1 OR GEI\!E;RAL(SP

1

Copy to:
1 PE-I/PE-11/5PB- -1/SR/DE Sections.
. All recognized Unions/Associations.

3 Offncn -in charge, APS. Record Office, Kamptec
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DEPART MENT OF POSTS

ANNEXUKE —HE
AN K/E@;p \. 5ﬁ {/

—

o ———

OFFICE OF THE CHIEF POSTMAS! ER GENERAL:ASSAM C.IR(_LE

GUWAHATI-781001,

No.Staff/13-25;" . Corr ' Dated at Guwahai the 19.2.03

To Sty aqrefves afaswm ]
' ‘ Central Aammistrative Tribunal
* The PMG, Dibrugarh’ o
All divisional headsfunits in . SQ / f\(’_Z/(/'\' L gErpatn
/ Assam Cirde/Dibrugarh Region.  ~ AR ,
/ ' | qaigrEt e
| Grwehetl Bench
Sub :- Introduction of Fast Track Promozion to fill up LSG/HS!.J 11 posts in po & RMS

of Ilces Amendment Lo Recruitment Rules.

I am direcled to forward herewith a copy of Directorate New Delhi letler No.137-
10/96-SPB-11 dwd. 28™ January,2003 on the subject cited above lor information and necessary
action. Directorate’s letter of even No. dated 11.2.2 002 and Gazette notification dated 7.2.02 were
circulated vide this office letter of even No. dated 7:.2.2002 and 5.3.2002 respectively.

Enclo :- (As stated above)

(,. ,-.f\(“\’\_

//
{S.SHYAM)T
A.P.M.G.(STAPF)

For Chief Postrnaster General,
Assam Gicle, Guwahali-781001
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, MINISTRY OF COMMUNICATIONS
o __) ' - o "(l)cpnrtmcnlglri‘usls)

‘ ‘ NOTIFICATION.
‘<, ' New Dethi, the 2-!11\]3!1\1‘11)", 2002

CG.S.J BB(E)— In exer clsa of the powers conferred by the proviso to article O of the

Constitution, the Presldcnt hereby makes the followlng rulcs further to amend the Posts

and Telegruphs (Sclcctlon 6rade Posts) Recrultment Rulcs 1976, cxccpt as mpu:tl '

1hings done or omitted to be done before such amendments, namely: - |
L« ) These rules may be called the Department of Posts [(Posts ord Telegraphs
(Selcchon 6rade Posis)] Rccrumnent (Amendiment) Rules, 2002. |

(2) They shall come into.force on the date of 1hclr publlcallon in the Official

Gazette,

2. Inthe Schedule 10 the Posla and Telegr ophs (Sclccﬂon 6rode Posts) Recruitment
Rules, 1976,~ '

() for S1. Nas. 4 and b and 1he cnh.'i.cs relating thereto, the following 5.

Mos and entries shall respectively be substituted, namely:-

‘TilliGMEl‘l'EOFlNDIA;'[L\(‘AI'RAORDINARY' ~ "U'mu‘-—'s;‘é.'c.a_on_

1 2 3 4 5 6
"4 | Higher - Selection | 705 General | BOOO-160- | Not
6rade-I1  in '*Post , Central 8000 applicable.
Offices lncludmg . Services '
Foreign Post offices| Non-
other than at Bombay. " | 6azetted
' ‘ Ministerial
v 6roup 'C'.
B | Higher ~ Selection| 209 General 5000-160- | Not |
Grade-II In - Railway Central 8000 - | opplicable.
Mall Services | . Services
Offices. T ' Non-
. 6azetted
Ministerial
Group 'C'.

CwFY syratim afau
. | Central Adminisirative Tribunal

_- ALT AT

| ‘ GIRTEY Frudls

, Guwahati Bench
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’T\joT Not applicable. [ Not Two (a) By 100 per cent promoﬂon
" - | applicable, | - . | applicoble. | Years. (for posts in Foreign Post
: ) . offices " other than = at
A : ’ Bombay) _
C S (b) By promotion (for posts In
: post offices) .
) | R ‘ _ Q) 33.34% on the buosis

of selection-cumn-

seniority; and
()  66.66% by means of
" an  optitude  test
relating Yo functional

needs.

Note° The details of the test
shall  be " as per the

administrative  instructions
issued by the Department from
-, - tine to time. . e :
Not * | Not applicable. | Not Two | Bypromotion -
applicable. | ' opplicable. | Years. ()] 33.347% on the bmls
‘ - of selection-cum-
” seniority; and

(i)  66.66% by means of
- ai ' optitude  test
relating to functlonul

needs..
‘Note: The details of the fcsf
shall  be a3  per “Hhe
_administrative. instructions
lssucd by the l)epar!mcnt fmm

Hme to ﬂme

gty gorefae wfascw
‘ Central Admiif-isuative.;I,-gbuaal
o
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gl . 1ads
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1. A Director of Postal |
| Gervices 10 be nominated by applica
the Postmasier General or I ble

there are NoO such officers,
the pPostmaster General. - n

For posis i Forelgn P
at Bombay ! L o

" Lower Selection - 6rade (General
Line) and Lower Selection Grode Accountants
in Post Offices, having completed three years

regular service in thelr respective grades.

11-Offices other than

2. One group ‘A’ officer of
the  Postal/Railway Mall
Service side, preferably @
Directar of Postal Services to
be nominated by the
Postmaster general. |

Note: The Post Qffice and Rallway Mall
Service Accountants, who have exercised their
option fo retaln the defunct scale of Rs.380-
620 in terms of Posts and Telegraphs
birectorate letter: No.31/66/79-PE-1 dated |
24.2.61 and later on promotcd as lLower
Selection Grode Accountants chall naot be
cligible for consideration.”

3. A group A offlcer of
'_l'_clccommunica?ions side.

For posts in Post Offices
(i) For 33.34% -- Promotion from Lower
5electlon 6rade officlals In Poat Offices who
have put in not less thai 1en years of regular
service in the Lower Selection grade.

(i) For 66.66% - Promotion through @n
aptitude test frbin Lower Selection 6rade
Officlals In Post Offices who have put in not |
less than 8 years of ‘regqulor service in norm
_llg_:md Lowcr_ég:_le_ction Grade Posis.
iy For 33.34% - Promolion from Lower
Sclection 6rede officials in Railway Mail
Gepyice Offices who have put In not less than

ten years of ngu\oi* service in the Lower
Selection grade. :

@) For 66.66% - Promotion through an
optitude test from Lower Selection Grode
Officials in Railway Mail Service Offices who
have put in not less than 8 years of regulor

service In nerm bas:d Lovier Selection Grade

M
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1. A Director of Postal
Services to he nominated by | opplica
the Postmaster General or if ble:
there are no such of ficers,

{he Postmaster General.

2. One group ‘A’ officer of
the  Postal/Railway Mail
gervice side, pr'efet'ab-ly ‘a
Director of Postal Services to
be nominated by the
Postimaster General. v
3. A group ‘A officer of
Telecommunications side.
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'(ii) for.‘ SI. Nos. 11 and 12 ond 1h£‘ entriesﬁ rrelaﬂng thereto, the following Sl.

e
entr .3 shall respectively be substituted, namely: -

Nos ond

1 2 3 4 b 6
"1l Lowq/“‘%clccﬁon 12960 | General Central | 4500-125- | Not
6rade In Post Services . Non- | 7000 applicable.
Offlces. Gazetted
Ministerial
‘ : Group 'C.
12 Lower Selection | 3302 Gencral Central | 4500-125- | Not :
6rade in . Services Non-| 7000 opplicable.
Railway  Mall Gazetted
‘Service Ministerlal
Offices. Group 'C'.
7. - 8 9 10 11
Not Not Not Two | By promoﬂon
applicable. | opplicable. | applicable. | Years. | () 33. 34% on 1he basis of
: selection-cum-seniority; and
(i) 66.66% by means of promotion
through a Departmental merit
examination relating to vfuncﬂonal
needs. '
Note: .The details of the
examination will be as per the
administrative Instructions issued
by the Department from time to
5 , time |
Not Not Not Two | By promotion :
applicable. applicable. | applicable. Years. | {I) 33.33% on the basis of
K selection-cum-senlority; ond
;gﬂ:‘t—:::-{:l—_ﬂ (1) 66.66% by means of promation
L Jmipistiative T4ibunal through a Departmental  merit
examination relating to functional
- Agf{{_}?(}?ﬁ?} needs.
‘ Note: The detailss of the
: leﬂi"'ﬁ 7'"2‘_[““}? examnination will be at per tha
Frowehatl Benc_ﬂ__._ administrative instructions Issued
-] by the Dopartment from time to
, time. ]

Uy e R



THE (JAZI: ['TEOF INDIA EXTRAORD IHARY

(i) For "33.34% -- Promotion from
posial Assistants who have pul in
not less than 16 years of regular
service in the grade.

| £66.66% - Promotion
through: a Limit
merit examination
Assistants who have put in not less
than 10 years of regular service in
the grade. ' |

ed Departmental
from Postal

0} For. 33.34% -- Promotion from
| Sorting Assistants who have put in
not less+than 16 years of regular
service In-the grade.

66.66% - Promotion
through a Limite '
merit examination from Sorting
Assistants who have put In not less
than iC)_ years of regular service In

d DLepartmental
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.—_-The Principal rules were p
. b.6/26/73-5PB.11 dated 30-09-76 (6SR 164
‘dmgnded by
Wf Notification

FTYS1E Nn@

No 202-30/78-STN dated 13-3-79
No.4-10/79-SPB.11 dated 19-6-79
No.4-10/79-5PB.11 dated 16-1-80
6-61/79-5PB.11/pt. dated 11-2-82
4-11/80-SPB.1I dated 16-12-82
/79-5PB.IT dated 3-4-84
No.4-15/81-5PB.11 dated 23-7-84
No.6-61/79-SPB.11 (pt) dated 17-4-8
No.6-6/85-5PB.11 dated 25-7-86
No.4-3/92-5PB11 dated 15-4-93

(1) Notificution
(it) Notification
(iit) Nottfication
(iv) Notification No
(v) Notification No.
{vi) No tification
(Vil) Notification
(viii) Notification
(ix) Notification
(x) Notification

%€

e

13
1. A Director oﬁ’aml ,Servlcc—
to  be nominated by the
Postmaster General or if there
are no such officers, the
Postmaster General.

{Pant - =Sia WY

2. One group ‘A" of ficer of the |7

Postal/Rallway Mall Service side,
prefercbly a Director of Postal
Services to be nominated by the
Postmaster Gereral.

3. A group ‘A officer of
Telecommunicatlons side.

1. A Director of Postal Services
to be nominated by - the
Postmaster General or if there
‘are no such officers, the
Postimaster General.

2. One group ‘A" officer of the
Postal/Railway Mail Service side,
pn'cfcr"ably a Director of Postal
Services to be nominated by the
Postmaster Genetral.

3. A group A officer of
Telecommunications side. -

e e o

applicable";
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1. Mo, 137-10/96-SPB-

B A. K. DASH, Dircctor (513
\ H + « e |
ublished in the Official Gazette vide Notification

particulars of Gazette

3 dated 20-11-76) ard subsequently

Notification and date
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65R No.460 dated 24.3.79
" 6SR Mo.895 dated 30.6.79
6 SR No.131 dated 26.1.80
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65R No. 148 dated 6.10.83
65R No.498 dated 19.5.84
,6SRN0o.B73 dated 18.8.84
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65R No. 628 dated 16.8.86
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BEFORE THE CEMTRAL ADMINISTRATIVE TRIBUNAL s x
LLHAGHATL BENCH

-t
-
. .
(An application wunder section 19 of the Central
« Administrative Tribunal Act.1985)
¥

DR MNo, 26875 of @Saey,

Shri Hiranmoy Fakati.

srmsamussenuseauen Applicant.

VERSUS

Union of India and Ors.

\.__'
srwdeavrsavrscncwuncnn RESpondents (
7 - ‘ l M
BREJTOINDER
1. That the applicant has received a copy af the Written

SGtatement filed by the Paﬁponﬁenta. The applicant has gone
through  the Written Statement and has undérstood %he contents
thereof. SHave and except the statements which are admitted
hereinbelow other statemants may be treated'a% total deniél and

the respondents are put to the strictest proot thereof.

That with regard to the statements made in para 1 of

e
R

2% the written statement the deponent while denying the contentions
made Lthersin begs to state that admitiedly the posts af TROP
(LSE) and Norm Bases LS06 are same and similar withoult there being

any difference and the applicant though was eligible to be

,
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promoted to  the rank of Norm Based 186 w.e.f. 1.1.93, but the
respondents did not convene the regular year wise DPC for which
the applicant has been superseded by his Jjunior i.e. the

-

Respondent Mo. 4. It is noteworthy to mention - here - that the

Respondent No. 4 joined the services under the official
. - . . ’ . :

respondente  on  15.18.¢3, whereas the applicant Jjoined the
services  under the respondents on 21.8.1968. Under any

circumstances the Respondent No. 4 cannot be treated as senior to
the applicant. Had there been regular DPC and timely action such
controversy could not have been arisen.

bl

3. That with'regard to the statements made in para 2 and

% of the written statement the deponent does not admit zanything

corntrary to the releévant records of the case.

4. That with regard to the statements made in para 4 of
the written statement the deponent while denying the contentions
made therein begs to state that the applicant by dint of
senioﬁity was eligible to be promated to the rank of Ngrh hased
LSE way back'in the-year 1995. It is stated that during the years
1782 to Eﬁﬁ4 there were no DPC for effecting such promotion and
as such the respondents to minimize such an” anomalous situation
_ ought to have resorted to review DPC a3s on 1982 and bmmardﬁ. It
is noteworthy to mention here that under similar fact situation
the respondents have pro@mtéd one Srf Jiban Kumar Nath to the
- ranl: of Norm Based L8G w.e.f. 1.1.93 notionally so as to get
other consequential promotions in time. The respondents could
"have adopted similar method to resolve the situation that is
bheing faced by the applicant. Discrimination mated out to him in
the matter of promotion is illegal and same is not sustéinable in

the eyes of law.

47
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. That with regard to the statements made in para & of

the written statement the deponent while denying the contentions

it

made, therein begs to state that taking into consideration the

*length of service and the eligihility criteria, the applicant was

Jue for promotion to the rank of Norm Based LSEG prior to 1.1.%9,

The delay in effecting the promotion of the applicant to the rank

of Norm Based LS6 is nothing but the inaction on the part of the

respondents  in not convening the year wise DPC. Had thefe been
regular year wise DPC, the applicant could have got regular
promotion to the rank of Norm Based LSG even prior.tm 1.1.98.  In
fact the respondents in similar fact situation promoted one Sri
Jiban Eumar Nath of Darrang Division, who entered the services af
the respondents  on #1.89.68, was promoted to the rank of Morm
Based LSG, notionally, w.e.f. 1.1.95. The respondents  having

regard to the aforeszaid fact situation ought to  have  issued

hecessary order promoting the applicant to the rank of Norm Rased

LBG, notionally w.e.f. 1.1.95.

biu That with regard to the statements made in para & of
the written statement the depéﬂent while denying the contentions
made therein begs to state that admittedly there were no DPC for
several vears for promotion to the rank of Norm Based LSS and as
&  consequence fhere wére large numbers of vacancies in the said
cadre. The respondents instead of filling up the said vacancies
regutlarly, continued to fill these posts by resorting to adhocism
and  same has caused Serious prejudice to the sarvices of the
applicant and other similarly situsted employees. In  fact the
respandents  in  some cases issued arders  promating similarly
situated employees to  the rank of Norm Hased LS5, nmtinall?

wee f. 1.1.98. The applicant in the present case also prayving for

csuch an order from the respondents.
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7. That with regard to the statements made in para 7 of

the written statement the deponent while denying the contentions

* madle therein begs to state that the applicant attained the

L=

«£ligibility to hold the post falling under Norm Hased LBBE, prior
to 1.1.99 énd that.apart he having regard to the length of
service was also eligible to get tHe benefit of TBOP Scheme. The
respondents have granted-him'the benefit of TBOP Scheme but the
regular promotion in the rank of Norm Based LSG has been‘ denied
to him, whereas under the similar fact situation others have been
offered with the said benefit. It is therefore the applicant has
prayed before the Hon'ble Tribunal for an appropriéte order

directing the respondents to provide similar benefit of promotion

- to the applicant.

8. That with regard to the statements made in para 8 of
the written statement the.depnnent while denying the contentions
made therein begs to state that no DPC held during - the yvears
1982 to 28¢4 and as such the respondents have virtgally broken
down the guota rota maintained betueen the DR and PR. The
respondents have admitted the facfithat there were'no DRPC and had
there been DPC along with others cases of the applicant could

have been considered, but the respondents have stated that since

" the applicant is at Serial No. 4 and the vacancy being Z only the

probability’ of his such promotion is less. The respondents have
failed to understand the fact that there may be reasons for
rejecting the cases of the officers at Serial Nos 1, 2 and 3 and
in such a situation his claim will be surfaced. The respondents
in hypothetical situation sﬁould not have refused the

consideration of the case of the applicant.

49



N

f ‘
Istrativg Tribuna

g ] .z ﬁ e
guwahaﬁ Banch

2. That with regard ta the statements made ih para 9 and

Centraf Admi:;

!

14 of the written statement the deponent while denying the
contention made therein begs to state that the applicant having
.Pegaid to the other eligibility criteria as well as the lenath of
eservice was eligible to be promoted to the cadre of Norm based
LSE as well as promotion uﬁder TBOP scheme prior to 1.1.935 like
Sri Jiban Ch. Nath and és such he is entitled to get the similar

benefit.

144, That with regard to the statements made in para 11 and
12 of the written stafement the deponent while denying the
contention made therein begs to state that due to non convening
of vear wise DPC the respondents have broken down the gquota rota
rule and as & consegquence thereof fhe respondent No.4 superseded

the applicant.

11. That with regard to the statements made in para 13 to
22 of the written statement the deponent while reiterating and
reaffirming the statement made above a8s well as in the DA begs to
state that having regard to tﬁe facts and circumstances of the
case the applicant is entitled to get the relief as claimed in

the application.

12. That in view of the above the UA deserves to be zallowed

with cost.
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VERIFICATION

I, Shri Hiranmay Hakati, son of Shri H.C.¥akati, aged about
45 :
51 vyears, at present working as Public Relation Inspector in

Farpeta Head Post Office, Barpeta, do hereby solemnly affirm

and varify that the statements made in
paragraphs .QL%A%fSIFIFin.KQ,.. ...... wavresnuwsennwas are true to
my knowledge and thcse made in
paragraphs 7/ fene e R R L also

matter of records and the rest are my humble submission before

the Hon‘'ble Tribunal. I have not suppressed any material facts of

the case.

And I sign on this the Verification on this the }?Jhaay

of Ml as 2eds.

SIGNATURE -
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